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To,

GUJARAT URJA VIKAS NIGAM LTD

(An 1SO 9001:2015 Company) - CIN U40109GJ20045GC045195 Azach
Regd. Office: Sardar Patel Vidyut Bhavan, Race course. Vadodara 390007 Sl

PBX: 0265-2310582 ta 86, FAX. 0265-2337918, 2338164
Email - deproc.guvnl@gebmail.com eetech3.guvnlédgebmail.com dsmcell@gebmail.com

Vi

Date: 25.01.2022

The Assistant Registrar

National Green Tribunal, Western Zone Bench
\/I\Ho.r Administrative Building, D-Wing

1* floor, Opposite Council Hall

Camp, PUNE-411 001

Sub.: Committee Report in the Original Application No. 86/2021 (WZ).

Ref.: Order dated 24/11/2021 received vide your letter No. NGT/WZ/PUNE/B35/2021
dated 06/12/2021

Sir,

The Committee Report (Page 1 to 20), Supporting Documents as Annexure (Page 21 to 184)
and Photographs (Page 185 to 196) in respect of Original Application No. 86/2021 (WZ),
Ratanji Harisangji Rathod (Applicant(s)) & Anr Versus Union of India & Ors. is enclosed

herewith.

This is for respectfully conveying to the Hon’ble Corum, Please.

Thanking you.

Encl.: As above

Cfwecs to:

PS to the Principal Secretary to Government,
Energy & Petrochemicals Department
Gandhinagar

The MD, GUVNL, Vadodara

The Director (Tech), GUVNL, Vadodara

The Deputy Collector & Sub Divisional Magistrate
Nakhatrana, Kachch

The Deputy Environmental Engineer

Gujarat State Pollution Control Board,

Regional Office, Kachch (West)

Sanskar Nagar, Bhuj, Kachch

The Superintending Engineer

Kachch Irrigation Circle, Bhuj

Sinchai Sadan, Nr. Jubilee Ground, Bhuj, Kachch

Sign.

Yours sincerel

(PM Pateﬁ’5

I/c Chief Engineer (Tech)

lol] 2022

QGQM/
Mrdre ga to

N%W&I\f \h

W

e Gie tn OR NO ¥6(awaid
i

Date_3l/pil20272




Chapter-l
Chapter-2
Chapter-3
Chapter-4
Chapter-5
Chapter 6
Chapter 7

List of Annexures

Content
Preamble
Joint Inspection of site
Water Resources Department
report
GPCB report
GETCO report

Committee’s Observations

Photographs

Annexure-1
Annexure-2
Annexure-3
Annexure-4
Annexure-5

Annexure-6

Page No.

Page No

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

Page No.

175

.4to7

10to 11
12 to 15
16 to 19
20

21to 34
35 to 58
59 to 116
117 to 126
127 to 184

185 to 196

Page 1 of 20



176

List of Acronyms

CEA - Central Electricity Authority

GETCO - Gujarat Energy Transmission Corporation Limited

GPCB - Guijarat Pollution Control Board

GUVNL - Gujarat Urja Vikas Nigam Limited

KV - Kilo Volt

PGVCL - Paschim Gujarat Vij Company Limited

SDM - Sub Divisional Magistrate

SE- Superintending Engineer

S§- Substa;ion

Water Resource Department - Narmada, Water Resources, Water Supply and Kalpsar

Department, Government of Gujarat.
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Chapter-1
Preamble
Advocate Sh Biranchi Narayan Mahapatra vide email dated 05/12/2021 has conveyed the order

dated 24/11/2021 from Hon’ble Coram of Hon'ble Mr. Justice M. Sathyanarayanan, Judicial Member
& Hon’ble Dr. Arunkumar Verma, Expert Member in the matter of Original Application no. 86/2021,
Ratanji Harisangji Rathod (Applicant(s)) & Anr Versus Union of India & Ors. (Respondent(s)) before
the National Green Tribunal Western Zone Bench, Pune along with copy of application and other

documents. (Enclosed as Annexure-1)

The order dated 24/11/2021 stated constitution of committee consisting of

(1) The Collector of Kachch District

(2) The Gujarat Pollution Control Board-7" Respondent

(3) The Chief Engineer, Gujarat Urja Vikas Nigam Limited

(4) The Chief Engineer, Water Resources Department, Govt. of Gujarat
To cause joint inspection of Meghpar-2 Minor Irrigation Dam (Water Reservoir) Kachch District,
(Lakhpat) District Kachch, Gujarat and submit a report with documents and photographs, The
GUVNL is nodal agency.
Call on 18/01/2022 for filing Joint Inspection Committee Report.

The Chief Engineer, GUVNL, Vadodara has been communicated for above order dated 24/11/2021
through letter vide no. NGT/WZ/PUNE/B35/2021 dated 06/12/2021 from the Assistant Registrar,
NGT, WZB, Pune.

The Chief Engineer, GUVNL, Vadodara - nodal agency vide letter no. GUVNL/T-3/DE-2/NGT/3327
dated 08/12/2021 addressed to The Collector Cum District Magistrate, Kachch District, Gujarat
requested to decide and inform suitable date for joint visit to the Meghpar-2 Minor Irrigation Dam
(Water Reservoir) Kachch District. The copy of this letter was also conveyed to The Member
Secretary, GPCB, GoG, Gujarat & The Secretary, Water Resource Dept., GoG, Gujarat and The
Managing Director of Transmission and Distribution Utility Companies, Gujarat Energy Transmission
Corporation Ltd. (GETCO) and Paschim Gujarat Vij Company Ltd. (PGVCL) which are also subsidiary
companies of GUVNL.

GETCO is electricity transmission utility subsidiary company under GUVNL has jurisdiction spanning
in whole Gujarat. GETCO is having expertise in technical aspects of electricity transmission lines and
substations of all classes. The primary reason to include GETCO is to have evaluation of the alleged
installation of high capacity Electrical Poles-high power transmission line across Meghpar-2 Minor
Irrigation Dam (Reservoir) by the Respondent No. 13, Project Proponent, M/s Kintech Synergy

Private Limited, Ahmedabad.
PGVCL is electricity distribution utility subsidiary company under GUVNL has jurisdiction spanning

from Saurashtra region to Kuchch district. PGVCL is having expertise in electricity distribution to end

consumers of various classes.
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Chapter-2
The Deputy Collector & SDM, Nakhatrana, Kachch vide letter in vernacular vide no.

wnesaell/e¥e1/2020 dated 17/12/2021 has informed that, The Collector, Kachch District has

instructed vide letter dated 16/12/2021 to jointly visit the Meghpar-2 Minor Irrigation Dam site for
investigation by the committee members as directed in the Hon’ble NGT order dated 24/11/2022. In
this respect The Deputy Collector, Nakhatrana, Kachch has conveyed to all the committee members
the date 28/12/2021 11:00 AM for joint visit, investigation and collection of documents and

photography.

The Deputy Collector, Nakhatrana, Kachch vide letter in vernacular vide no. wnetsaell/R¥e1/201

dated 23/12/2021 has rescheduled the venue of joint visit, investigation and collection of

documents and photography on 27/12/2021, 11:00 AM instead of 28/12/2021, 11:00 AM.

It is to mention that, One of the committee member, the Chief Engineer, Water Resources
Department, Govt. of Gujarat which is now “Narmada, Water Resources, Water Supply and Kalpsar
Department, Govt. of Gujarat, vide letter dated 24/12/2021 addressed to The SDM, Nakhatrana,
Kachch informed regarding his inability to remain present during the joint visit of committee
members as per scheduled date and time i.e. on 27/12/2021 due to requirement of his compelling
presence in an important programme of Government of Gujarat, further he informed authorizing
The Superintending Engineer, Kachch Irrigation Circle, Bhuj-Kachch on behalf to attend and carry out
required proceedings and instructed the same to The Superintending Engineer, Kachch Irrigation

Circle, Bhuj-Kachch to remain present on behalf of him.

Thus, The Superintending Engineer, Kachch Irrigation Circle, Bhuj-Kachch was remained present on
behalf of the Chief Engineer, Water Resources Department, during the joint visit by the Committee

Members on 27/12/2021.

In view of above, the said location at Meghpar-2 Minor Irrigation Dam site was jointly visited by the
committee members along with the concerned on date 27.12.2021. Following officers from various

departments and agencies remained present at the location along with petitioner and witnesses.

Sr Name Designation, Department, particular
No Office
1 | Dr Mehul Barasara The Deputy Collector & Sub Authorized Officer on Behalf of
Divisional Magistrate, Committee Member - The
Nakhatrana, Kachch, Gujarat | Collector, Kachch District
2 | Naresh P Chaudhri Deputy Environmental Authorized Officer of the
Engineer, GPCB, Regional Committee Member — Gujarat
Office (West), Kachch, Gujarat | Pollution Control Board
3 | P M Patel |/C Chief Engineer, GUVNL, Committee Member & Nodal
Vadodara, Gujarat Officer
4 | YJParmar Superintending Engineer, Authorized Officer on Behalf of
Water Recourse Department, | Committee Member - The Chief
Govt. of Gujarat, Bhuj, Engineer, Water Resources
Kachch, Gujarat Department, Govt. of Gujarat.
5 | €S Gadhvi Executive Engineer, Water Officer in  assistance to
Resources Department, Bhuj, | Superintending Engineer, Water
Gujarat Recourse Department, Govt. of
Gujarat, Bhuj
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Representative Officers from Transmission & Distribution Companies of Gujarat

1 | VKPatel Superintending Engineer, Representative officer from
GETCO, Anjar, Kachch, Gujarat | Transmission Utility Company of
Guijarat
2 | ASGurva Superintending Engineer, | Representative officer from one
PGVCL, Bhuj, Kachch, Gujarat | of the Distribution Utility
Company of Gujarat
Witnesses
1 | Ramesh Parsotam Patel | Age-41, Village-Meghpar, Witness-1
Kachch, Business = Farming,
Mobile No. - 8780008194
2 | Narendra Ramesh Baliya | Age-22, Village-Meghpar, Witness-2
Kachch, Business —Trading,
Mobile No. — 9265701843
Petitioner
1 | Ratansinh Harisinh | Village = Amiya, Ta: Dayapar, | Petitioner
Rathod Kachch, Gujarat
Respondent
1 | Vijay Ratibhai Pokar Age-28, Residence - | Representative of M/s Kintech

Nakhtarana, Kachch, Mabile
No. - 9601523070

Synergy Pvt. Ltd.

The SDM, Nakhatrana vide

vernacular letter vide no.

anet/agll/2¥ets1R/2020  dated

29/12/2021 has furnished site panchnama made in vernacular during joint visit made by all

stake holders on 27/12/2021.

The site rojkam / panchnama made in vernacular is best read as under

In reference to the order dated 24/11/2021 from The National Green Tribunal,

Western Zone Bench, Pune and the order from the Collector, Kachch dated

16/12/2021, in the matter of Ratanji Harisangji Rathod Vs. Union of India and others
(OA No. 86 of 2021 / NGT (WZ), whereas, A committee consisting of The Chief

Engineer, GUVNL, Vadodara - nodal agency, the SDM, Nakhatrana appointed by the

Collector -Kachch, Officers of GPCB and The Chief Engineer, Water Resources is

constituted for investigation of the matter referred, by visiting the site. It has been

instructed to furnish committee report along with relevant documents, proofs and

photographs.

In this respect, the committee members along with representatives and officers of

stake holder are present at the Meghpar-2 minor irrigation site which is the site of

concern.

The applicant / petitioner, Sh Ratansinh Harisinh Rathod, Village — Amiya is present.

Further, two no. of witnesses from Meghpar Village namely (1) Sh Ramesh Parsotam

Patel (2) Sh Narendra Ramesh Baliya have consented for the same and remained

present during panchnama.
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Sh Ratansinh Harisinh Rathod informed that he has filed petition in NGT for 2 no. of
high power electric poles at the place of concern. These two electric poles are
erected by Kintech Synergy Company, are harmful to the animals and humans
residing in the village and possibility of hazard lies due to these poles. He further
informed that, Sh Kishan Sorathiya of Water Resources Department on date
25/03/2021 has declared these poles as illegal and ordered to remove these poles
away from dam site. The company (Kintech Synergy Private Limited) ignoring this
order has forcefully erected these poles, that's why it is ardent request to remove

these dangerous poles from the site.

The representative Sh Vijay Ratibhai Pokar, from M/s Kintech Synergy Private

Limited is present during this proceeding has denied to accept any of the allegations.

Sh Naresh P Chaudhri, DEE, from GPCB Regional Office (West), Bhuj informed that,
windmill projects comes under white category projects, are exempted from consent

to establish, vide GPCB Office Order No. GPCB/P1/12/352040 dated 12/04/2016.

The Mamlatdar, Lakhpat Taluka was requested to send verified land revenue record

for location of dispute through Circle Officer, Lakhpat.

Sh Y J Parmar, Superintending Engineer, Water Resource Department, Bhuj informed
that, factual report with details and proof documents based on site visit will be

furnished to GUVNL at earliest.

Sh P M Patel, 1/C Chief Engineer, GUVNL informed that, factual report along with
requisite documents, details and photographs will be collected from various
departments at earliest and compiled. All required activities will be carried out to

prepare and furnish the committee report within time limit.

At present, as informed by the representative of the company (M/s Kintech Synergy
Private Limited) there is a pole numbered 54 erected at the location of concern at
the distance of approx. 35 meters in the west from asphalt road from village -
Meghpar to Amiya. Another pole no. 55 in west-south direction is found erected.
Single side stringing of wires is done between these two poles of dispute. At present
there is no water is found logged under any of these poles. There is 2 water reserve
at approximately 250 meters south to these poles. Applicant and the panch
informed that, water was logged during year 2019 at the location of concern. It is
also informed by them that, due to less rainfall this year, no water is logged at this

location.
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There is no any further topic to be seen at during this site visit, the committee
members and officers of concerned departments have unanimously resolved to
furnish detailed pertaining report to nodal agency GUVNL and instructed
accordingly.

Signature of all who were present during above site visit proceeding.

The Deputy Collector & SDM, Nakhatrana vide vernacular letter vide no. wuet/agll/2s5¥ /2021
dated 31/12/2021 has furnished that, they had received report from Mamlatdar, Lakhpat,
Kachch vide letter dated 29/12/2021 regarding the land records of the site where pole no.
54 is erected by M/s Kintech Synergy Private Limited. The said pole is erected in Land Survey
No. 258 of Village — Meghpar, Taluka — Lakhpat, District - Kachch and it is a site of dam area.
Pole no. 55 is erected in Land Survey No. 316 of Village Amiya. Both these survey no. are

indicated in dam area in the map.

Enclosed as Annexure-2
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Chapter-3
Report of the “Water Resource Department”
The Superintending Engineer, Kachch Irrigation Circle, Bhuj-Kachch vide letter no. KIC/PB-

4/NGT/Meghpar-2/2847 dated 31/12/2021 has submitted report (Enclosed as Annexure-2)

which read as under

Deputy Executive Engineer Kaila Irrigation Sub-Division Nakhatrana-Kachch vide
letter dated 25/03/2021 instructed Kintech Synergy Private Limited to stop some
construction activity because Kintech Synergy Private Limited did not get any

approval for the same.

The Kintech Synergy Private Limited vide their letter dated 07/04/2021 replied to
the Deputy Executive Engineer that the route for the electric line was approved by
the Indian government, hence they would not be able to shift the route and thus
requested to give permission in such a way that there was no obstruction to the flow
or harm to the reservoir. They gave assurance to do any kind of diversion / or any

other work at their risk and cost.

Then Deputy Executive Engineer visited the site, checked technically and as per Part-
3, Sr. No.-14 of Indian telegraph act 1885 (Power to place telegraph lines and poles)
with the permission of local authority Telegraphic Officer alter the position of any
drain (which is not a being main drain). The ground level of the pole is at R.L. 99.30
mtr. And full reservoir level of Meghpar-2 minor irrigation scheme is at R.L. 97.50
mtr. Hence the pole is 1.80 mtr. above Full Reservoir Level. The pole is at about the
height of High Flood Level of the dam. Before reaching the High Flood level the
water is dissipated from the spillway which is located at the level of Full Reservoir
Level. As per previous vast experience of the office, the height of water has been
0.30 mts to 0.45 mts above spillway in heavy rains. Thus there is no possibility that

the water would reach the pole erected by Kintech Synergy Private Limited.

Taking in account all the points above Executive Engineer Panchayat Irrigation
Division gave the permission to the Kintech Synergy Private Limited subject to
certain conditions before erecting the pole at the site. The Kintech Synergy Private
Limited has carried out the work as per instruction for which Deputy Executive

Engineer has given a certificate (Annexture-5).

Therefore there is no any risk to the Meghpar-2 minor irrigation scheme owing to
the pole erected by the Kintech Synergy Private Limited and the permission is given

as per rules and regulations.

Enclosed as Annexure-3
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Chapter -4
Gujarat Pollution Control Board (GPCB) Report

From the Gujarat Pollution Control Board-7th Respondent, Deputy Environmental Engineer,
GPCB, Regional Office, Kachch (West), Gujarat was remained present during the site visit by
the committee members on 27/12/2021. He had furnished, GPCB Office Order No.
GPCB/P1/12/352040 dated 12/04/2016 and the circular vide no. B-29012/IPC-VI/2017-18
dated 17.11.2017 issued by the Central Pollution Control Board, New Delhi regarding
“clarification in the matter of Revised Categorization of the Industrial Sector namely “Solar
power generation through solar photovoltaic cell, wind power and mini hydel power (less
than 25 MW)".

As per the said circular,

“wind Power Plants of all capacities are in White category.

Further, as per GPCB Circular vide no. GPCB/P-1/12/352040 dated 12.04.2016, white
category of industries exempt from the reﬁuirement of Consent to establish and Consent to

Operate from GPCB.

Enclosed as Annexure-4
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Chapter-5
GETCO Report
The Superintending Engineer, Circle Office, GETCO, Anjar of Transmission Utility Company

“Gujarat Energy Transmission Corporation Ltd. (GETCO)” of Gujarat, who was remained
present during the joint visit by the Committee Members on 27/12/2021 was requested to
furnish detailed report about technical aspects of transmission line erected by M/s Kintech

Synergy Private Ltd.

The SE (TR), GETCO, Anjar has submitted report vide letter no. 21-22/CO/ANJ/PR1/4453
dated 31.12.2021. Further, GETCO has again sent revised report vide letter dated
06/01/2022, which read as under. (Enclosed as Annexure-4)

Details of transmission line

Sr No Particular Detail

1 Name of line 220KV Chhugar(M/s Sitac Kabini Renewable Pvt.
ltd -Windfarm  Developer) to  under
construction 765 KV Kotda(J) substation (Owned
by Power grid Corporation of India Ltd.)
2 Name of Agency Kintech Synergy Private Limited
Disputed Location Number | 54/0(DD+18) and 55/0(DD+18)
4 Complained Village Name | Meghpar-2, Ta. Lakhpat, Dis. Kachch

w

GETCO has furnished their observation as under:

0. The foundation of the subjected tower location was casted by Kintech Synergy
Private Ltd. in accordance with the exits soil classification treated as soil type
Partially Submerged Black Cotton (PSBC). The foundation drawing as approved is
attached herewith.

1. As mention in point No. (1) the classification was Partially Submerged Black
Cotton(PSBC) such as the tower earthing to be provided as a pipe type and the
earthing was casted at subjected |ocation as pipe type. The earthing drawing is
attached herewith.

2. As per the Electricity act, the Transmission wire shall be sufficient distance from
the ground to avoid electrical accident to anyone. In subjected case the ground
clearance between the exist ground and live part of transmission line that is
bottom conductor of live line conductor is 18 Mtr, which is more than the
required clearance. The Profile copy is attached herewith.

3. The subjected line is not under supervision of GETCO which is the sub utility
under GUVNL, so as all the line activity shall be supervised by wind farm
developer himself. The above subjected work foundation activity and related
stringing activity are supervised by wind farm developer, the jointly certification
sheets are attached herewith which is jointly with M/s Sitac Kabini Renewable
Pvt. Ltd (SKRPL) & M/s Kintech Synergy Pvt. Ltd. It seems at preliminary stage; the

foundation activity was casted as per submitted foundation design as approved.
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4. The line is planned to transmit huge quantity of Renewable Energy (Wind farm
developer) from erecting nos. of windmills in different locations with generating
voltage class of 33 KV, erecting 33 KV line and transmit power from 33 KV line to
220 KV Chhugar S/S at 220 KV class for stepping up the 33 KV voltage to 220 KV
voltage class from Chhugar 5/S to Kotda (J) S/S which is owned by Power Grid

Corporation of India Ltd.’s under construction S/S.

Statutory Approvals to be taken by wind farm developers before erection the

transmission line are:

(1) As per Electricity Act -2003 clause no. 68(l) from CEA, Govt. of India is availed by
M/s Sitac Kabini Renewable Pvt. Ltd (SKRPL), the copy of the approval letter dated
19/09/2019 is attached herewith.

(2) After approval received under Section 68(l) Central Electricity Authority (CEA)
publish Government Gazzate for future grievances. The Government Gazette was

already published on 17/06/2020 the copy of which is attached herewith.

With due verification of documents, it is noted that the approval was issued to M/s Sitac
Kabini Renewable Pvt. Ltd {SKRPL). In our case the petition is filed in NGT to M/s Kintech
Synergy Pvt. Ltd. In such case it is to inform you that the whole project awarded by M/s
Sitac Kabini Renewable Pvt. Ltd (SKRPL) to M/s Kintech Synergy Pvt. Ltd. the copy of LOI
dated 12/02/2020 (Work order) is attached herewith. Hence the wind farm developer is
M/s Sitac Kabini Renewable Pvt. Ltd (SKRPL) & M/s Kintech Synergy Pvt. Ltd. is contractor.

Finally, when all the electrical activity of transmission line completed then finally
certification from Concern Chief Electrical Inspector is mandatory before energizing the
element to avoid any electrical hazards to anyone. In such case the scope is of Govt. of India
and hence the certification should have to taken from Central Electrical Authority (CEA). In
this case the certificate is issued on 29/12/2021 by the Chief Electrical Inspector (CEI) of CEA

after verifying all the electrical aspects.

Enclosed as Annexure-5

Page 11 of 20

185



Chapter 6
Committee’s Observations

Primary Observation
As per submission from the Superintending Engineer, GETCO, Anjar vide letter dated

06/01/2022, the Central Electricity Authority (CEA), New Delhi vide letter no.
1/6911/2019/407 dated 19/09/2019 issued approval under section 68 (1) of Electricity Act
2003 for the transmission scheme “Connectivity to M/s Sitac Kabini Renewables Private

Limited (SKRPL) for its proposed 300 MW wind farms in Bhuj-Gujarat.

M/s Sitac Kabini Renewables Private Limited (SKRPL), New Delhi vide Letter of Award (LOA)
dated 12/02/2020 entrusted M/s Kintech Synergy Private Limited, Ahmedabad-Gujarat a
turnkey EPC order for the Supply, Erection, Testing and Commissioning for 220 KV Overhead
transmission line with AL-59 Moose conductor and appropriate towers (double circuit &
multi circuit) for power evacuation from proposed 220 KV/33 KV, 300 MW wind farm at
Chuggar Village, Taluka Lakhpat, District Kachch, Gujarat to Power Grid Corporation of India
(PGCIL) substation tentatively planned at/around Jadodhar Village, Taluka-Nakhatrana,

District-Kachch, Gujarat.

CEA vide order dated 17/06/2020 published in the Gazzette of India has notified the
connectivity to M/s Sitac Kabini Renewables Private Limited (SKRPL) for its proposed 300
MW wind farms in Bhuj-Gujarat with list of villages through, over, around and between the
villages, towns and cities where overhead 220 KV S/C line (with AL59 Moose conductor) will
pass. Village — Meghpar, Amiya Taluka — Lakhpat, District — Kachch are the villages from this

list.

Thus, M/s Kintech Synergy Private Limited, has erected 220 KV capacity transmission line as
a contractor of M/s Sitac Kabini Renewables Private Limited (SKRPL), whereas poles 54 & 55

erected at Meghpar & Amiya Villages are erected as part of this transmission line.

The alleged points in Original Application no. 86/2021 by the applicant Sh Ratanji Harisangji
Rathod, and observations made by committee after joint inspection at the site i.e.
Transmission line across Meghpar-2 Minor Irrigation Dam (Reservoir), Taluka: Lakhpat,
District: Kachch on dated 27/12/2021, collection of required documents and photographs

are as under.

1. The Electrical Poles has been installed in the stream of the basin area. For which act
the private Respondent No. 13 the flow of the water has been obstructed. The private
Respondent No. 13 installed large number of heavy/high rise Electrical Poles in 2

small streams of the catchment area of the water Reservoir/ water
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Body/lalasaya/Dam. Surprisingly the private Respondent No. 13 has failed to obtain
necessary permission from the competent authority prior installation of the high
Capacity/heavy Electrical Poles for transmission of the 220 KV/66 KV/33 KV /11 KV
Electricity in the premises of the dam /water body.

Observation -

1. As per the statement recorded of the applicant who remained present during the
joint inspection by the committee on dated 27/12/2021, electric transmission line
poles having location no. 54/0(DD+18) and 55/0(DD+18) erected by M/s Kintech
Synergy Private Limited are alleged to be installed in the stream of the basin area, in
2 small streams of the catchment area of the water Reservoir/ water
Body/Jalasaya/Dam and failed to failed to obtain necessary permission from the
competent authority prior installation of the high Capacity/heavy Electrical Poles for
transmission of the 220 KV/66 KV/33 KV /11 KV Electricity in the premises of the

dam /water body.

Submission from The Deputy Collector, Nakhtrana, Kachch vide vernacular letter no.

el /gl /299% /20%1 dated 31/12/2021 stated that, they had received report from

Mamlatdar, Lakhpat, Kachch vide letter dated 29/12/2021 regarding the land
records of the site where pole no. 54 is erected by M/s Kintech Synergy Private
Limited. The said poles are erected in Land Survey No. 258 of Village — Meghpar,
Taluka — Lakhpat, District - Kachch and it is a site of dam area. Pole no. 55 is erected
in Land Survey No. 316 of Village Amiya. Both these survey no. are indicated in dam

area in the map.

Report from SE (TR), GETCO, Anjar vide letter no. 21-22/CO/ANJ/PRJ/4453 dated
31/12/2021 stated that, Pole location no. 54/0(DD+18) and 55/0(DD+18) erected by
Kintech Synergy Private Limited, as a part of 220KV capacity line from “220 kV
Chhugar substation” of M/s Sitac Kabini Renewable Pvt. Ltd (A Wind farm
Developer) to 765 KV Kotda (J) substation (Owned by Power grid Corporation of
India Ltd.) on behalf of M/s Sitac Kabini Renewable Pvt. Ltd.

As per report from the Superintending Engineer, Kachch Irrigation Circle, Bhuj-
Kachch vide letter no. KIC/PB-4/NGT/Meghpar-2/2847 dated 31/12/2021; the
ground level of the poles is at Reservoir Level (R.L.) 99.30 meter and full reservoir
level of Meghpar-2 minor irrigation scheme is at Reservoir Level (R.L.) 97.50 meter.
Hence the pole is constructed (99.30-97.50) meters = 1.80 meter above Full

Reservoir Level.
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It is also mentioned that, before reaching the High Flood level the water dissipates
from the spillway which is located at the level of Full Reservoir Level. As per previous
experience of the office, the height of water has been 0.30 to 0.45 meter above
spillway in heavy rains. Thus it has been opined that, there is no possibility that,

water would reach the pole erected by Kintech Synergy Private Limited.

In reference to letter from M/s Kintech Synergy Private Limited., dated 07/04/2021,
The Executive Engineer, District Panchayat Irrigation Branch, Bhuj-Kachch vide |etter
dated 05/06/2021 issued the permission to The Kintech Synergy Private Limited for

erection of poles subject to certain conditions at the site as under.

(1) Work of stream diversion will have to be done at your cost and consequences

(2) Width of the channel will have to be kept in a manner that the water of the
stream may pass smoothly and this work will have to be done under the
guidance of Deputy Executive Engineer, Kaila Irrigation Sub Division, Nakhatrana
and after completion of the work, completion certificate of the Deputy
Executive Engineer, Kaila Irrigation Sub Division, Nakhatrana will have to be
obtained.

(3) Electric poles will be installed only after completion of stream diversion work.

(4) Work of stream diversion will have to be completed before ensuing monsoon.

The Deputy Executive Engineer, Kaila Irrigation Sub Division, Nakhatrana, Kachch
vide letter dated 17/06/2021 has furnished that; M/s Kintech Synergy Private
Limited has satisfactorily completed the work of diversion of the flow of water at

Meghpar-2 Minor Irrigation site.

It is furnished that, there is no any risk to the Meghpar-2 minor irrigation scheme
owing to the pole erected by the Kintech Synergy Private Limited and the permission
is given as per rules and regulations under Part Ill, 14 “Power to alter position of gas

or water pipes or drains.” Of THE INDIAN TELEGRAPH ACT, 1885.

2. Private Respondent No. 13 has failed to do Environmental Impact assessment prior
commencement of the alleged project.

Observation —

Report from the SE (TR), GETCO, Anjar vide letter no. 21-22/CO/ANJ/PRJ/4453 dated
31/12/2021 stated that, Pole location no. 54/0(DD+18) and 55/0(DD+18) erected by Kintech
Synergy Private Limited, as a part of 220KV capacity line from “220 kV Chhugar substation”
of M/s Sitac Kabini Renewable Pvt. Ltd (A Wind farm Developer) to 765 KV Kotda (J)
substation (Owned by Power Grid Corporation of India Ltd.) on behalf of M/s Sitac Kabini

Renewable Pvt. Ltd.
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The Deputy Environmental Engineer, GPCB, Regional Office, Kachch, Gujarat was remained
present during the site visit by the committee members on 27/12/2021 had furnished the
circular vide no. B-29012/IPC-VI/2017-18 dated 17/11/2017 & issued by The Central
Pollution Control Board, New Delhi regarding “clarification in the matter of Revised
Categorization of the Industrial Sector namely “Solar power generation through solar
photovoltaic cell, wind power and mini hydel power (less than 25 MW)".

As per the said circular,
“Wind Power Plants of all capacities are in White category.

As per GPCB Circular vide no. GPCB/P-1/12/352040 dated 12/04/2016, white category of

industries do not require Consent to Establish and Consent to Operate.

3. Project proponent violated the Wetlands (Conservation and Management) Rules 2010
and has failed to obtain permission from the wetlands conservation authority prior
installation of the heavy Electrical Pole and transmission of the high power / voltage
Electricity transmission line in the premises of the water reservoir/dam/water Body.

Observation -
Submission from the Deputy Collector, Nakhtrana, Kachch vide vernacular letter

no.Mol/a3ll /295y /2021 dated 31/12/2021 stated that, they had received report from

Mamlatdar, Lakhpat, Kachch vide letter dated 29/12/2021 regarding the land records of the
site where pole no. 54 is erected by M/s Kintech Synergy Private Limited. The said poles are
erected in Land Survey No. 258 of Village — Meghpar, Taluka — Lakhpat, District - Kachch and
it is a site of dam area. Pole no. 55 is erected in Land Survey No. 316 of Village Amiya. Both

these survey no. are indicated in dam area in the map.

As per report from the the Superintending Engineer, Kachch Irrigation Circle, Bhuj-Kachch
vide letter no. KIC/PB-4/NGT/Meghpar-2/2847 dated 31/12/2021, the Executive Engineer,
District Panchayat Irrigation Branch, Bhuj-Kachch vide letter dated 05.06.2021 issued the
permission to The M/s Kintech Synergy Private Limited for erection of poles subject to
certain conditions at the site as the said site falls under jurisdiction of The Deputy Executive

Engineer, Kaila Irrigation Sub Division, Nakhatrana, Kachch.

Committee’s report is submitted herewith.

Dr Mehul Barasara “Naresh P Chaudhri P M Patel Y ]l Parmar
The Deputy Collector & Deputy Environmental 1/C Chief Engineer, Superintending Engineer,
Sub Divisional Engineer, GPCB, Regional GUVNL, Vadodara, Water Recourse
Magistrate, Nakhatrana, Office (West), Kachch, Gujarat Department, Govt. of

Kachch, Gujarat

Gujarat

Guijarat, Bhuj, Kachch,
Gujarat

Committee Member on
Behalf of The Collector,
Kachch District

Committee Member

Committee Member &
Nodal Officer

Committee Member on
Behalf of The Chief
Engineer, Water
Resources Department,
Govt. of Gujarat.
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Chapter 7:
Photographs

o FOTHAS

Electricity Transmission Poles erected by M/s Water stream diversion work carried out by
Kintech Synergy Private Limited at Meghpar- M/s Kintech Synergy Private Limited at
2 Minor Irrigation Dam site, Meghpar & Meghpar-2 Minor Irrigation Dam  site,
Amiya Village, Taluka - Lakhpat, Dist. - Meghpar & Amiya Village, Taluka — Lakhpat,
Kachch Dist. - Kachch
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Water stream diversion work carried out by M/s Kintech Synergy Private Limited
at Meghpar-2 Minor Irrigation Dam site, Meghpar & Amiya Village, Taluka —
Lakhpat, Dist. - Kachch
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Meghpar-2 Minor irrigation Dam Full Meghpar-2 Minor Irrigation Dam Site
Reservoir Level Spill Over Level
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View of Transmission line poles erected by M/s Kintech Synergy Private Limited
from Meghpar-2 Minor Irrigation Dam Site

Foundation & line configuration of Transmission line poles erected by M/s Kintech Synergy
Private Limited.
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Annexure-3
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Annexure-6

0.A. 86/2021 (WZ), Order dated 19/11/2021, Communications
Reports from the Deputy Collector & SDM, Nakhatrana

Report from Water Resource Department

Report from GPCB

Reports from GETCO

Photographs
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National Green Tribunal /I5¢rr g 3rfareor
Western Zone Bench/qRa# 817 #aradis
New Administrative Building, D-Wing/aTdie ema{ae sARE, Y-,
1st floor, Opposite Council Hall /Y4 #forer, YU saa & 99,
Camp, Pune - 411 001/%#, Yo 411 001

e ksk sk e deoksk

Date:- 06.12.2021

) O.W.No. NGT/WZIPUNeI 835/ 202
0, '

The Chief Engineer,

Gujarat Vikas Urja Nigam Limited,
Sardar Patel Vidyut Bhavan, Race Course,
Vadodara, Gujarat 390007

Subject: Communication of the order...

Reference: Order dt. 24.11.2021 passed by Hon’ble NGT (WZB), Pune
in O.A. No. 86/2021 (WZ)...

Sir,

With reference to the subject noted above, as per direction. I am
herewith forwarding the above referred order passed by Hon'ble NGT
(WZB), Pune in O.A. No. 86/2021 (WZ) (Ratanji Harisangji Rathod &
Anr. Vs, Union Of India & Ors.) for your information and necessary
compliance. '

Encl: As Above
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Item No. 04 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Viceo Conferencing)
Original Application No.86/2021 (WZ)
Ratanji Harisangji Rathod & An- Applicant(s)

Versus
Union of India & Ors. Respondent(s)

Date of hearing: 24.11.2021.

CORAM: HON'BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant: Mr Binachi Narayan Mahapatra a/w
Mr.Sonkar Prasad Pani, Advocate for Applicant.

ORDER
1 The Applicant claims to be a resident of Amiya, Post-Meghpar
(Lakhpat) District Kachch, Gujarat came forward to invoke the original
jurisdiction of the Tribunal by alleging that 13t Respondent- Project
Proponent (PP), had installed high capacity Electrical Poles-high power
transmission line across Meghpar-2 Minor [rrigation Dam (Reservoir) and
also invited attention of the Tribunal to the communication of the Local

Revenue Officials as to the said fact and prays for appropriate orders.

2. The Tribunal has consicered the arguments advanced by the
learned Counsel appearing for :he Original Applicant also perused the
supporting rnaterials. In the light of allegations, the Tribunal is of the
considered view that the Tribunal appear the factual report as to the
alleged violation on the part of 13th Respondent is necessary. Accordingly,
constituting the Committee consisting of 1) the Collector of Kachch
District, 2) the Gujarat Pollution Control Board-7th Respondent, 3) the
» Chiel Engineer, Gujarat Urga Vikas Nigam Limited, and 4) the Chief

Engineer, Water Resources Deoartment, Govt. of Gujarat. The said

TRUE GOPY
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Committee to cause joint inspection of Meghpar-2 Minor Irrigation Dam
(Water Reservoir) Kachch District, (Lakhpat) District Kachch, Gujarat and
submit a report with supporting documents and photographs. The

GUVNL is the Nodal Agency.

3 Learned Counsel appearing for the Original Applicant shall also
serve copies of Original Application with supporting documents through
e-mail to the said officials, who form part of the Joint Inspection
Committee. The Registry is also directed to communicate copies of this
order to the members of the said Joint Inspection Comimittee.

Call on 18/01/2022 for filing Joint Inspection Committee Report.

M. Sathyanarayanan, JM

Dr. Arun Kumar Verma, EM

TRU ;i”C OPY  November 24, 2021
Original Application No0.86/2021(WZ) )hk
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DYHarsora

From: DYHarsora [deproc.guvni@gebmail.com]

Sent: 24 December 2021 11:40

To: 'membersecretarygpcb@gmail.com'; 'ms-gpcb@gujarat.gov.in'; 'secwr@gujarat.gov.in'

Cc: 'Dharmesh Olakiya'; 'Sanjay Modi'; 'cetech.guvni@gebmail.com’;
'setech2.guvni@gebmail.com’; 'cetr.getco@gebmail.com’; 'md.getco@gebmail.com’;
‘eatomd. pgvcl@gebmail.com'

Subject: FW: Letter from the SDM, Nakhatrana dated 23.12.2021, regarding Constitution of the

2 Committee, The National Green Tribunal Order dated 24.11.2021 - Change of Schedule
Attachments: NGT - SDM Nakhatrana Letter 23.12.21.pdf; Constitution of the Committee, The National

Green Tribunal Order dated 24.11.2021 - reg.

Respected Sir,
In the subject matter, | am directed to convey as under.

In continuation to previous mail, it is kindly to inform that, scheduled date of committee’s visit is now rescheduled
n 27" Dec 2021 instead of 28" Dec 2021, as per letter dated 23.12.2021 received from the SDM, Nakhatrana. The

scanned copy of said letter is attached herewith.,

In this respect, it is requested to instruct the concerned officer to make it convenient to remain present on revised

scheduled date and time, please.

Thanks & regards,
D Y Harsora, DE
GUVNL, Vadodara
99252 10224

From: DYHarsora [mailto:deproc.guvnl@gebmail.com]

Sent: 20 December 2021 14:22

To: 'membersecretarygpcb@gmail.com'; 'ms-gpcb@gujarat.gov.in'; 'secwr@gujarat.gov.in'

Cc: 'Dharmesh Olakiya'; 'Sanjay Modi'; 'cetech.guvni@gebmail.com'; 'setech2.guvnl@gebmail.com’

Subject: Letter from the SDM, Nakhatrana dated 17.12.2021, regarding Constitution of the Committee, The National
Green Tribunal Order dated 24.11.2021 -

..espected Sir,

Please find attached scanned copy of Letter from the SDM, Nakhatrana dated 17.12.2021, regarding Constitution of
the Comn]jE’tee, The National Green Tribunal Crder dated 24.11.2021 for information please.

Regards,

D Y Harsora, DE
GUVNL, Vadodara
99252 10224
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GUJARAT URJA VIKAS NIGAM LTD

(An IS0 9001.2015 Company) - CIN U40109GJ20045GC045195 e
Regd. Office: bardas Patel Vidyut 8havan, Race course, Vade . 190007 R
PBX 0265-2310582 1o 86. FAX 0265 2317918, 2338164
..bmail - deproc guvplPgebmailcom eetechs guyaligebmai.com dsnnglitigenmai.con:

Ref. GUVNL/ T-3 / DE-2 / NGT / 31 >4 Date: 2/ .12.2021
By Post & Email

To,

The Managing Director
GETCO, Corporate office,
Vadodara

Sub.: Constitution of the Committee, The National Green Tribunal Order dated
24.11.2021 - reg.
reli 10 OA No. 86 of 2021/NGT (W2) in the matter of Ratanji Harisangji Rathod Vs.
Union of India and others. :
Email dated 05.12.2021 from Shri Biranchi Narayan Mahapatra, Advocate
T.0.L. No. GUVNL/T 3/DE-2/NGT/3327 dated 08.12.2021
Letter from the SDM, Nakhatrana vide no. %Ral/cl9/2¥¢9/2024 AL, 19.42.2029

P VSR

Hespected Sir,

Please refer this office letter dated 08.12.2021 in respect of the subject matter. Now,
the 5DM, Nakhatrana vide letter in vernacular dated 17.12.2021 has informed
undersigned and other committee members to remain present at 11:00 hours on
78.12.2021 for preparation of factual report, photography and collection of evidences at
“he site. The copy of the letter is attached herewith.

" view of above, it is requested to instruct concerned SE (TR), GETCO to remain present
i date and time mentioned, with resources for preparing factual report, engagement
7t photographer and collection of evidences at the site for required assistance to the
empanelled committee '

Thanking you.

Yours sincerel

-7 111]?.‘ )
(P M Patel)

I/c Chief Engineer (Tech)
Encl.: As above

Cfwes to:
The MD, GUVNL
The Director (Tech), GUVNL
The MD, PGVCL...... It is requested to instruct the concerned SE of PGVCL circle office
to remain present on schedule date and time, please,




GUJARAT URJA VIKAS NIGAM LTD

o "
(An ISO 9001:2015 Company) - CIN U40109GJ20045GC045195 Z:;?f:‘
Regd. Office: Sardar Patel Vidyut Bhavan, Race course, Vadodara-390007 v pahLey

PBX: 0265-2310582 to 86, FAX: 0265-2337918, 2338164
Emall - deproc.guvni@gebmail.com eetech3 guvnlitgebmail.com dsmcellifgebmail.com.

* | Ref. GUVNL/T-3/DE-2/NGT/ 23X FH~  Date: © (12,2021

By Post & Email

To,

The Collector Cum District Magistrate
Kachchh District,

Jilla Seva Sadan, Jadavji Nagar,

Bhuj

Sub.: Constitution of the Commiztee, The National Green Tribunal Order dated
24.11.2021 —reg.
Ref.: 1. OA No. 86 of 2021 / NGT (WZ) in the matter of Ratanji Harisangji Rathod Vs.
Union of India and others.
2. Email dated 05.12.2021 from Shri Biranchi Narayan Mahapatra, Advocate

Respected Madam,

It is to submit that, Shri Biranchi Narayan Mahapatra, Advocate of applicant vide email
dated 05.12.2021 has forwarded The National Green Tribunal Order dated 24.11.2021,
in the matter of Ratanji Harisangji Rathod Vs. Union of India and others (OA No. 86 of
2021/ NGT (WZ). The copies are enclosed herewith.

The brief of the said order dated 24.11.2021 from The National Green Tribunal (NGT) is
as under.

« 18" respondent (M/s Kintech Synergy Private Limited, Kintek House, 8-9, Shivalik
Plaza, Opp. AMA, IIM Road, Ahmedabad-380015, Gujarat) had installed high
capacity Electrical Poles-high power transmission line across Meghpar-2 Minor
irrigation Dam (reservoir) which is alleged to be against -the various
environmental laws,

e The Tribunal has constituted a committee consisting of
(1) The Collector of Kachchh Cistrict (Respondent-11)

(2) The Gujarat Pollution Control Board (Respondent-7)

(3) The Chief Engineer, Gujarat Urja Vikas Nigam Limited (Respondent (E&P
Dept.)-4) — Nodal Agency

(4) The Chief Engineer, Water Resource Department, GoG (Respondent-3)

e The Tribunal directed that, the committee will jointly inspect Meghpar-2 Minor
Irrigation Dam (Water Reservoir), Lakhpat, Kachh District, Gujarat and file Joint

Inspection Committee Report with supporting documents and photographs on
18.01.2022. The GUVNL is the nodal agency.

e B R T S B B e & A e B e St i aecra v e £ i)
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In view of above order, it is kindly requested to decide and inform suitable date for joint
visit by committee to the site for joint inspection, so that it can be conveyed to the other -
committee members as well in time,

Thanking you.
Yours sincerely

12121

(PM Pateg

I/c Chief Engineer (Tech)

Encl.: As above

Cfwes to:

- PStothe Principal Secretary to Government,
Energy & Petrochemicals Department
Gandhinagar
The MD, GUVNL, Vadodara

- The Director (Tech), GUVNL, Vadodara

-  The MD, GETCO, Vadodara

- The MD, PGVCL, Rajkot
The Member Secretary,

Gujarat State Pollution Control Board,

Paryavaran Bhavan, Sector-10A-751012

Gandhinagar — 382010

membersecretarygpcb@gmail.com, ms-secretary@gujarat.gov.in

- The Secretary,

Water Resources Department, '
Government of Gujarat,

Block No.: 9, 5" Floor,

State Secretariat, Gandhinagar — 382010
seewr@gujarat.gov.in

Page 2 of 2
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[tem No. 04 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)
Original Application No.86/2021 (WZ)
Ratanji Harisangji Rathod & Anr Applicant(s)

Versus
Union of India & Ors. Respondent(s)

 Date of hearing: 24.1 1.2021.

CORAM: HON'BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMEBER

HON'BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

Applicant: Mr Binachi Narayan Mahapatra a/w
Mr.Sonkar Prasad Pani, Advocate for Applicant.

ORDER

1. . The Applicant claims to be a resident of Amiya, Post-Meghpar
(Lakhpat) District Kachch, Gujarat came forward to invoke the original
jurisdiction of the Tribunal by alleging that 13" Respondent- Project
Proponent (PP), had installed high capacity Electrical Poles-high power
transmission line across Meghpar-2 Minor Irrigation Dam (Reservoir) and
also invited attention of the Tribunal to the communication of the Local

Revenue Officials as to the said fact and prays for appropriate orders.

2. The Tribunal has considered the arguments advanced by the
learned Counsel appearing for the Original Applicant also perused the
supporting materials. In the light of allegations, the Tribunal is of the
considered view that the Tribunal appear the factual report as to the
alleged violation on the part of 13t Respondent is necessary. Accordingly,
constituting the Committee consisting of 1] the Collector of Kachch
District, 2) the Gujarat Pollution Control Board-7% Respondent, 3) the
Chief Engineer, Gujarat Urga Vikas Nigam Limited, and 4] the Chiel

Engineer, Water Resources Department, Govt. of Gujarat. The said
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Committee to cause joint inspection of Meghpar-2 Minor Irrigation Dam
(Water Reservoir) Kachch District, (Lakhpat) District Kachch, Gujarat and
submit a report with supporting documents and photographs. The

GUVNL is the Nodal Agency.

3. Learned Counsel appearing for the Original Applicant shall also

serve copies of Original Application with supporting documents through

e-mail to the said officials, who form part of the Joint Inspection

Committee. The Registry is also directed to communicate copies of this ' r
order to the members of the said Joint Inspection Committee.

Call on 18/01/2022 for filing Joint Inspection Committee Report.

M. Sathyanarayanan, JM

Dr. Arun Kumar Verma, EM

November 24, 2021
Original Application No.86/2021(WZ) Jhk
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DYHarsora

From: < Sanjay Modi [dsmcell@gebmail.com]

Sent: 06 December 2021 16:19

To: ' D S Olkiya, EE (Tech-3), GUVNL; DY Harsora

Subject: Fw: O.A NO 86 OF 2021 /WZ in the matter of Ratanji Harisangji Rathod-VERSUS- Union
of India and others

At-ta;:,hments: WESTERN BENCH ORDER.pdf, APPLICATION.pdf

please prepare brief and discuss urgently.

From: DT GUVNL :

Sent: Monday, December 6, 2021 1:02 PM

To: cetech.guvnl@gebmail.com ; dsmcell@gebmail.com

Subject: FW: O.A NO 86 OF 2021 JWZ in the matter of Ratanji Harisangji Rathod-VERSUS- Union of India and others

From: Biranchi Narayan Mahapatra [mailto:imbiranchi@gmail.com]

Sent: 05 December 2021 12:32 . _

To: ce-nwrws@gujarat.gov.in; ce-cg-nwrws@gujarat.gov.in; ce-saur-nwrws@gujarat.gov.in; ce-mech-
nwrws@gujarat.gov.in; ce-qc-nwrws@gujarat.gov.in; ce-sg-nwrws@gujarat.gov.in; ce-panchayat-
nwrws@gujarat.gov.in; secwr@gujarat.gov.in; contactus@gebmail.com; md.guvnl@gebmail.com;
dt.guvnl@gebmail.com; cs.guvnl@gebmail.com; cetech.guvni@gebmail.com

Subject: Fwd: O.A NO 86 OF 2021 /WZ in the matter of Ratanji Harisangji Rathod-VERSUS- Union of India and

others

---------- Forwarded message ---------

From: Biranchi Narayan Mahapatra <imbiranchi@gmail.com>

Date: Sun, Dec 5, 2021 at 12:07 PM

Subject: 0.A NO 86 OF 2021 /WZ in the matter of Ratanji Harisangji Rathod-VERSUS- Union of India and
others

To: <secy-moef@nic.in>, <chiefsecretary@gujarat.gov.in>, <secwr(@gujarat.gov.in>,
<secepd@gujaral.gov.in>, <secfed@gujarat.gov.in>, <mscb.cpecb@nic.in>, <gpcbchairman@gmail.com>,
<chairman-gpcb@gujarat.gov.in>, <membersecretarygpeb@gmail.com>. <msseiaagj@gmail.com>,
<rowz.bpl-mef@nic.in>, <westzonecpcb@yahoo.com>, <collector-kut.gujarat@gov.in>, <mam-
lakhapat@gujarat.gov.in>, <KINTECH@kintechsynergy.com=>

Please find the attached files i.e Copy of the Original Application and it's Annexures along with order dated:
24.11.2021 passed by the Hon'ble National Green Tribunal, Western Zone Bench, Pune in the matter of
Ratanji Harisangji Rathod-VERSUS- Urion of India and others with reference to the O.A Case No: 86 of
2021/WZ.

Yours faithfully

Biranchi Narayan Mahapatra
Advocate for the Applicant
Date: 05.12.2021

Mob No: 8984383812
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KACHCHH IRRIGATION CIRCLE, BHUJ

Narmada, Water Resources, Water Supply & Kalpsar Department

(O) 02832-223345 Office of the Superintending Engineer,
(P) 02832-250214 é - Kachchh Irrigation Circle,

(R) 02832 -250643 N [% 'Sinchai Sadan', Nr. Jubilee Ground,
(FAX) 02832 - 254834 - Bhuj — Kachchh PIN : 370 001

E-mail ID :sekicbhuj@gmail.com

No. KIC/PB-4/NGT/Meghpar-2/ z.5¢3- Dt:3(/12/2021

To,
Chief Engineer(Tech.)And ,
Nodal Officer,
°\/Guj arat Energy Development Corporation Limited,
Sardar Patel Vidhut Bhavan,
Race Course-Vadodara-390007

Sub:  Constitution of the committee The National Green Tribunal
Order Dated 24.11.2021 reg.

Ref: Office of the Deputy Collector and Sub-divisional Magistrate
Letter no :JMN/Vashi/2491/12/2021 Date:29/12/2021

With compliments on the above subject a joint site visit had been
arranged on date 27/12/2021 for the implementation of the order dated
24/11/2021 of the Hon’ble National Green Tribunal. As per instruction
given by the Deputy Collector and Sub-divisional Magistrate Nakhatrana
Concerned Committee member has to submit the relevant report which is as
follows.

Hon’ble National Green Tribunal order page no B and C is related to
our department. Deputy Executive Engineer Kaila Irrigation Sub-Division
Nakhatrana-Kachchh vide letter dated 25/03/2021(Annexture-1) instructed
Kintech Synergy Private Limited to stop some construction activity because
Kintech Synergy Private Limited didnot get any approval for the same.

e e . L —g—

o GUVNL TEC ' " The Kintech Synergy Private Limited vide their letter dated
{CE (q ' E ) ’;gg 5/3/2021 replied to the Deputy Executive Engineer that the route for the
(1) :

LoE (1) lnffG lectric line was approved by the Indian government (Annexture-2) hence
§ SE(T-3) R

wisthey would not be able to shift the route and thus requested to give
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permission in such a way that there was no obstruction to the flow or harm
to the reservoir. They gave assurance to do any kind of diversion / or any
other work at their risk and cost.

Then Deputy Executive Engineer visited the site,checked technically
and as per Part-3, sr.no.-14 of Indian telegraph act 1885(power to place
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telegraph lines and poles) (Annexture-3)with the permission of local -

authority Telegraphic Officer alter the position of any drain(which is not a
being main drain). The ground level of the pole is at R.L.99.30 mt. And full
reservoir level of Meghpar-2 minor irrigation scheme is at R.L. 97.50 mt.
Hence the pole is 1.80 mt. above Full Reservoir Level. The pole is at about
the height of High Flood Level of the dam. Before reaching the High Flood
level the water is dissipated from the spillway which is located at the level
of Full Reservoir Level. As per previous Vast experience of the office the
height of water has been 0.30mts to 0.45 above spillway in heavy rains.
Thus there is no possibility that the water would reach the pole erected b:
Kintech Synergy Private Limited.

Taking in account all the points above Executive Engineer Panchayat
Irrigation Division gave the permission (Annexture-4) to The Kintech
Synergy Private Limited subject to certain conditions before erecting the
pole at the site. The Kintech Synergy Private Limited has carried out the
work as per instruction for which Deputy Executive Engineer has given a
certificate (Annexture-5).

Therefore there is no any risk to the Meghpar-2 minor irrigation scheme
owing tothe pole erected by the Kintech Synergy Private Limited and the
permission is given as per rules and regulations.

; (,,-(/""N”
Enclosure: (Annexture-1 to5) Superintending Engineer
Kachchh Irrigation Circle
(page 1 10 26) Bhuj-Kachchh

Copy submiited with respect to :-

The Chief Engineer (P) & Additional Secretary, Narmada, Water Resources,
Water Supply & Kalpsar Department, Sachivalaya, Gandhinagar for favour of
information please.
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s Sub_;ect

" Reference"

¥

No. PID / PB / Meghpar 2 / Electnc Lme / Approval i 09

PP B P ‘_. _.'-Dlstrlct Panchayat
; 5 Irngatwn Branch
2T on e s Bhuj-Kutch,

o Y ‘Date: 03, 06. 2021

- Tex

- 'Kintéch Synergvat Lt:{ =Y
Kintek House,: 8:9, Shn.ahk Plaza, 5 5
Opp. AMA M Road
Ahrnedabad 38@015

Ragardmg elr*ctnc :

Nakhatrana 'T‘aluk

(1) . Yo‘ur Letter No Kmte‘ h]Electnc Pole/07042021: 0

-dateci 07 04 ZOQI

@ -"Letter No DD.E chula/PB/Meghpar-z MIS /-; 8 1
"Op1n1on/234 dated 04 06 201 of the Deputy
' Executlve Engmeer Kaﬂa Irngation Sub D1v1$10n S

: -.'Nakhatrana

’I‘hat work of 1nstallat10n of two electnc poles on two o
small streams of catchment area of Meghpar -2 Mmor e
Irrlgatmn Scheme at the dxsposal of thm Departmcnt has :

been undt-}rtaken by- yo‘.l.. Qbstructlon is bemg 'causec_l-l.to Y

the incoming '_’watef in Meéhpa.f-z' Minor' Irrigation

TRUE GOPY ATTESTED

BY ADVOCATE

3



Scheme by the sald electnc poles, you were 1nformed to .

-‘stop the sa1d work done by you. 'by the Deputy Executwe-

b 'Engmeer Nakhatrana

- Pursuant thereto. perrmssmn hae been sought for ;o
by you. v1de your letter under Reference 1 to mstall
' ‘ .electrlc poIes sub_]ect to maldng leCI'SlOI‘l 1n the dam area';.:, : ‘_. P
at your cost in: the stream of the proposed s1te ae 11: 13 not..‘_‘ .
| possxble to Shlf't two electnc poies gomg to be msta]led in.- .:. R

the stream of catchment area of Meghpa.r-z M.lnor s

' Irngatxon Scheme of Lakhpat Ta}uka :

Technlcal report—cumroplmon has been subrmtted_ o
vide 1etter under Reference-2 by the Deputy Executxve,.;"."._-,.-
Engmeer Kalla Irngatlon Sub Dlwszon Nakhatrana and o

".'as per that approval is accorded to msta]l two electmc. Yo o

'- .poles subject 10 followmg condltlons

CONDITIO_NS:

(1) Work" of _strea'l'n 'di?ersion:_'wﬂl' ‘have’ to be: dOfIl.C‘ af"

. your_cost and eohsequeﬁéee.‘ e

(2) '.Wldth of the channel wﬂl have to be kept in-a '-
._manner that the water of the stream may pass

' -smoothly and thxs work wﬂl have to be done under e

TRUE COPY ATTESTED .

BY ADVOCATE

"
;xm\ai-zmme%{& L 00
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ANMEXi_iR?..-:-f}T/&POIIM

" the. gu1dance of Deputy Execuhve Engmeer Kaﬂa

Irngat:on Sub Dwismn Nakhatrana and after' .

' . completion of the work completwn cert:ﬁcata of the"-
Deputy Executwe Engmeer Kalla Irngaﬁon Su]:r~

. D.uns:iolil7 Nakhatranamﬂhaveto bc obtamed. o SE ..

T @) Electnc poles wi]l be mstalled mﬂy after comp;leuon'_-s P,

* of stt'eam dwerswn Work. :-
_(4)' 'Work of stream d.wcrswn wﬂl haVe :
: before ensuing monsoon season _ FE

Sd/ ﬂlchb}e -f‘;_' Ttk e

#ut s EXﬁcutiVe?E'ﬁ' Sl ed ) AT

Panchayat hngahon Dmsmn, 3 o SREERE S
Bhuj Kutch T

- Co pzforwarded 1:0 W ,
Deputy Executive: ‘Engineer; ‘J
.'.:KaliahﬂganonSub Dmsmn e e T B E
For mformatton as per your letter under Ref 1 "R

TRUE GOPY. ATTESTED

9y
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- Office ofithe. Deputy Execuf:ive} Engineer,
Kaﬂa Trrigation Sub Division . -
e 4 Nakhatrana-Kutch ¥
Oﬁ‘ice Phone, I\Io, 02835-222175

Ne: Ka:la/Electnc Pole/Meghpar-z/ze"z*l [157' . k,-
. : Date' 25 @3 201!

To
TheManager, _ . s b g R T R T g,
Iﬁnmchsmer@fm Ltd Be BT M e Sl v e e,
- Kintech: House;, 85, : lA- " R o S T ﬁ‘
- ‘Shivalik Plaza, TMRoad, - =" T 0 Y
- Ahmedabad Management Ashom&ﬁmn Eadr
m&s@ms {: o e 4

Suhﬂect "For remﬁ)mg electnc pel& ms'?:':-'"-"d m ' il

- is subﬁntted. wzt?a *negard&to ﬂm a:beve subJect 'that e
Meghpa:~2 Mmor Il“ mgahon Schsme is s1t'£1at6d at Viﬂage_-.-f e
Meghpar Ixnga‘hen work 1*3 bemg dtme by t'f'us mmor % & R

d u'ngatlon scheme,

'

. Thaf the work of msta,lladmn mf eIect:nc p@l& is. gomg' '

.onin the cateﬁ't area of ﬂae d by 3 yqur Company_"_f: o
wrhzch ds- ObStIﬂLCtIVC in the tatchment arr:;a ef the dam.'--.‘ 8
j and J.nceme of the water a,nd 1t is- belew I—l F 1. level and o

hcnce there- wa]l be logglng of water durmg monsoon .

TRUE COPYATTESTED o

BY ADV@CAT E
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THE GAZETTE OF INDIA : EXTRAORDINARY [PART II[—SEC. 4]

R FISHT & afaiie Mererad R ara &
@) s wie Rrggeer sgee Rifiee ~ o1 PS 220 &t g/t @imsw (AL59 Moose
conductor & gra)* .
* TS 0T SaTS AT 55 T , Ry qermmedtee g e & w1l froe o 2 wet
AT T ST, s et §
(8) |HT -1: CHHRIIGH Ra=are & qaAlt era< geamt fig o VAT 2T e 53
oY 220 Feft T/t s |
(b)) §FIT -2: T/ T STt g & oI fu o Tt ey (R 4 oircults
arfer g) 2 et 220 3wt s :
w3 sietar RRITR e P ey, TRt ot aedt &, o oo &, 9 sre-uTe & qur

AT AERA _

A, | T HAT T 7 719 | T s Ay

1 SISY, #esT, WRIGK, FRIT 147, SUFT, FRAT T, | [@=or e
SIET, HR, T, warRar, N, s, I, S,
HTAT, aTA=T HIET :

9, TS

ﬁﬁﬁwwﬁﬂﬂﬂmmﬁﬁh%aﬁﬁm%mﬁwmﬁw. 2003 #r
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CENTRAL ELECTRICITY AUTHORITY
ORDER
New Delhi, the 17th June, 2020

F.No. CEA-PS-11-23(21)/2/2020-PSPA~I Division—whereas M/s Sitac Kabini Renewables Private
Limited (SKRPL), the applicant with its registered office at 507-508, Ashoka Estate, 24 Barakhamba Road, New
Delhi — 110001, has applied for authorization under Section 164 of the Electricity Act, 2003 for laying of electric lines
under the transmission scheme “Connectivity to M/s Sitac Kabini Renewables Private Limited for its proposed 300
- MW wind farms in Bhuj, Gujarat”,

o And whereas, CEA, Ministry of Power, Government of India vide its ﬁ.Ie No. CEA-PS-11-23(20)/1/2018-
PSPA-I Division dated 19.09.2019 had granted prior approval under section 68(1) of the Electricity Act, 2003 to M/s
Sitac Kabini Renewables Private Limited for the transmission scheme “Connectivity to M/s Sitac Kabini Renewables

Private Limited for its proposed 300 MW wind farms in Bhuj, Gujarat”,

And now the applicant has requested*to confer upon him, all the powers under section 164 of the Electricity
Act, 2003, which the telegraph authority possess under the Indidn Telegraph Act, 1885 with respect to the placing of
telegraph lines and posts for the purpose of a telegraph established or maintained by Government or to be so
established or maintained for laying of electric lines under the transmission scheme “Connectivity to M/s Sitac Kabini
Renewables Private Limited for its proposed 300 MW wind farms in Bhuj, Gujarat” with the following scope of work:

i.  Sitac Kabini Renewables Private Limited — Bhuj-II PS 220 KV S/c line (with AL59 Moose conductor)
* Line length Is approx. 55 km, which would be implemented in two sections from SKRPL switchyard
to Bhuj-IT PSy
(8)  Section 1: 53 km 220 KV S/c line on D/c towers from SKRPL switchyard to M/c tower starting
point
(b) Section 2: 2 km 220 kV S/c line on M/c towers (comprising of 4 ckts) from M/c tower starting
point to Bhuj-II PS '

The overhead line covered under the above scheme will pass through, over, around and between the following
villages, towns and cities:

LS.NO. Village - Tehsil/ Taluka [ District ‘]
1 JADODAR, KOTADA JADODAR, KADIYA NANA, UKHEDA, NAKHATRANA KUTCH
KADIYA MOTA, TODIYA, HIRAPAR TODIYA, RASALIYA

JUNU, KHOMBHADI MOT], KHOMBHADI NANI, MORAY,
NETRA, MATHAL, RAMPAR, DESALPAR GUNTALI, SARWA,
JINJAY, UGEDI, MURU, KHIRASRA, RATADIYA, VIGOD],
AIYAR, TEJARA, NAGVIRI, NAWAWAS, RAWAPAR,
AMARA, NADAPA, GHADANI, HARIPAR, GAJANSAR,
WALKA NANA, WALKA MOTA

2 JUNACHAI, MEGHPAR, MANKA WANDH, HARODA, JARA, | LAKHPAT KUTCH
AMIYU, ODINA, MORGAR, KHATIYA, DAYAPAR,
LAKHAPAR, GADULI, DHARESI, SHIYOT, UMARSAR,
CHHUGER WANDH, CHHUGER
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. M/s Sitac Kabini Renewables Private Limited (SKRPL) had complied with the MoP’s procedure for obtaining
the authorization under section 164 of Electricity Act, 2003 for the above transmission scheme. Now, after careful -
consideration, Central Electricity Authority, Ministry of Power, Government of India, under section 164 of the Electricity
Act, 2003, confers all the powers to M/s Sitac Kabini Renewables Private Limited for laying above overhead line, which
telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to placing of telegraph lines and posts for
the purposes of a telegraph established or maintained, by Government or to be established or maintained subject to
following terms and conditions for installing the above mentioned lines, namely:

()  The approval is granted for 25 years; .

() ~ The Applicant shall have to seek the consent of the Goncerned authorities i.e. local bodies, Railways,
_National Highways, State Highways etc. before erection of proposed lines;

(i)  The Applicant shall have to follow regulations/codes of the Appropriate Commission regarding
transmission, O&M, open access, eto,, framed under Electricity Act, 2003,

(iv) The Applicant has been entrusted with the responsibility for laying of electric lines under the
transmission sghéme “Connectivity to M/s Sitac Kabini Renewables Private Limited for its proposed
300 MW wind farms in Bhuj, Gujarat”, The details of the works are published in the Gazette of India
dated 7" December — 13% December, 2019,

(V) The Applicant shall operate the lines after approval of Electrical Inspector / Chief Electrical Inspector
of Central Government,

(v)  The approval is subject to compliance of the requirement of the provisions of the Electricity Act,
2003 and the rules made there under by the applicant,

(vii) M/s SKRPL shall have to submit the requisite clearances to Central Electricity Authority after
obtaining the same from- concerned authorities like Civil Aviatlon, Defence ete., at the time of
Electrical Inspection,

P.C. KUREEL, Secy.
[ADVT.-II/4/Exty./124/2020-21]
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' “liesti0te / by

File No.CEA-P§-11-23(20)/1/2018-PSPA-I. Division

Government of India
5 forga e
Ministry of Power
% T o Central Electricity Authority
<Tha Power System Planning & Appraisal-I Division
- ﬁﬂTﬁ"/ To,
Shri Chatar Dev Singh,

* Sitac Kabini Renewables Private Limited

507-508, Ashoka Estate, _ _
24 Barakhambha Road, New Delhi— 110001,

o+ foreger afifm, 2003 8 ey 68(1) % @& M/s Sltac Kabini Renewables Private Limited
' (SKRPL) #t R0t 9T “Connectivity to M/s Sitac  Kabini Renewables Private
Limited for'iis proposed 300 MW wind farms In Bhuj, Gujarat” % R ser s a7
TR | g
Sub: Prior approval of ‘th'é'-vaenunent' of India under section 68(1) of the Electricity Act,
2003 to M/s Sitac Kabini Renewables Private Limited (SKRPL) for the transmission
scheme “Connectivity to M/s Sitac Kabini Reriewables Private Limited for its propesed
300 MW wind Tarms in BhLU,fGyjamt:’- reg. .

HgH /Reference: - iy

(D SKRPL letter no. SKRPL/CEA/SeE68/2019-20/01 dated 05.08.2015
(i) SKRPL letter no. SKRPL/CEA/Sec68/2019-20102 dated 03.09.201

Sir,

sought prior approval of the Governmient of India under section 68 :'(fl).'_';jflgh_e Electricity Act,

2003 for the transmission scheme “Connectivity to Ms Sitac' KaBing Renewables Private.

Limited for Its proposed 300 MW wind farms in Bhuj, Gujarat” with the following scope of
work: e ) ! o

associated bays at generator end ; \
(Bays at ISTS sub-station end shall be under the Scope of Transmission licensee
owning the ISTS s't{l?i-sjf_gtgqp.subjecg to compliance of relevant provisions of tariff
policy) T -

M/s Sitac Kabini Renewables Private Limited (SKRPL) vfc‘le__i_tgv_lgt_t_ers under reference has

. Sitac Kabini Renewables Private Limitsd Bhuj-I1 PS 220 kV S/ line along with

&1, o &, g, T Reef110066 e 01126102003 ¥ cenps0a1@g0u i Lo ——
Sewa Bhawan, RK Puram-|, New Delhi-110068 Telefax: 011-26102045 email: £28:05021@Q0vIn Website: sy coanlein

Scanned with CamScanner
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File No,CEA-PS-11-23(20)/1/2018-PSPA-I Division

i z i been discﬁssed
The above transmission scheme with its specified scope ?f work has :
and agreed in 32 meeting of WR Constituents regarding Connectivity and LTA‘

. applications held on 26.11.2018,

3. CEA cdnveys the prior approval -of Government under Section 68(1) of Electricity

"3 B Act, 2003 to M/s Sitac Kabini Renewables Private Limited for the following overhead

RS line under the transmission scheme “Connectivity to M/s Sitac Kabini Renewables
Private Limited for its proposed 300 MW wind farms in Bhuj, Gujarat™;

I Sitac Kabini+Renewables Private Limited — Bht}j-[l PS 220 kV S/c line (with

ot AL59 Moose conductor) : .
' + Line length.is approx.. 55 km, which would be implemented in two sections from
SKRPL switchyard to Bhuj-II PS: )
(8) Section I: 53 km 220 kV S/c line on D/c towers from SKRPL switchyard
to.M/c tower starting point
(b) Section 2: 2 km 220 kV S/c line on M/c towers (comprising of 4 ckts)
~ from M/ tower starting point to Bhuj-IT PS ' o

o
o
&2

AL o
o e BT

4." +. Thisapproval is subject to compliance of .
*"a)  The relevant provisions of the Act, as amended from time to time and the rules
e and regulations made there under, and : \
-.By  CEA (Measures relating to Safety and Electrical Supply) Regulations, 2010 and
-+ any subsequent amendments made thereto, ‘ ; '
5. “The bﬁp;:oval is also subject to the following conditions:
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THE INDIAN TELEGRAPH ACT, 1885

ACT NO. 13 OF 1885’
N | [22nd July, 1885.]

An Act to amend the law relating to Telegraphs in India.

WHEREAS it is expedient to amend the law relating to telegraphs in India; It is hereby enacted as
follows:—

PARTI
PRELIMINARY

1. Short title, local extent and commencement.—(/) This Act may be called the Indian Telegraph
Act, 1885.

2[(2) It extends to whole of India **%*]
(3) It shall come into force on the first day of October, 1885.

2. [Repeal and savings.] Rep. by the Repealing Act, 1938 (1 of 1938), s. 2 and the
Schedule.

-3, Definitions.—In this Act, unless there is something repugnant in the subject or context,—

Y [(1) “Fund” means the Universal Service Obligation ~Fund established under
sub-section (/) of section 9A;

(14) “Universal Service Obligation” means the 5 [obligation to provide access to
telegraph services] to people in the rural and remote areas at affordable and reasonable
prices;] .

ST 7[(1A44)] “telegr aph” means any apphance instrument, material or apparatus used or
capable of use for trzasmission or reception of signs, signals, writing, images and sounds or

intelligence of any nature by wire, visual or other electro-magnetic em1ssmns Radio waves
or Hertzian waves, galvanic, electric or magnetic means;

Explanation—“Radio waves” or “Hertzian waves” means electro-magnetic waves of
frequencies lower than 3,000 giga-cycles per second propagated in space without artificial
guide:] '

(2) “telegraph officer” means any person employed either permanently or temporarlly in’
connection with a telegraph established, maintained or worked by ° [the Central
Government] or by a person licensed under this Act,

(3) “message” means any communication sent by telegraph, or given to a telegraph
officer to be sent by telegraph or to be delivered;

(4) “telegraph line” means a wire or wires used for the purpose of a telegraph, with
any casing, coating, tube or pipe enclosing the same, and any appliances and apparatus
connected therewith for the purpose of fixing or insulating the same;

. The Act has been extended to the Union territory of Goa, Daman and Diu, vide Notification No. S.0. 2735 dated
1-9-1962, see Gazette of India, Extraordinary, Pt. II, sec. 3(if), p. 1991-92 (w.e.f. 1-9-1962), extended to and
brought into force in Dadra and Nagar Haveli by Reg. 6 of 1963, s. 2 and Sch. I (w.e.f. 1-7-1965) and to the whole
of the Union territory of Lakshadweep by Reg. 8 of 1965, s. 3 and Sch. (w.e.f. 1-10-1967).

2. Subs. by Act 45 of 1948, s. 2, for sub-section (2).

3. The words “except the State of Hyderabad” rep. by Act 3 of 1951, s. 3 and the Schedule. Earlier these

words were inserted by the A.O, 1950,

4, Ins. by Act 8 of 2004, s. 2 (w.e.f. 1-4-2002).

5. Subs. by Act 57 0of 2006, s. 2, for “obligation to provide access to basic telegraph services” (w.e.f. 30-10-2006).

6. Subs.by Act 15 of 1961, s. 2, for clause (/).

7. Clause (/) renumbered as clause (/4A4) thereof by Act 8 0f2004, 5. 2 (w e.f. 1-4-2002).

8. Subs. by the A.O. 1937, for “the Govt.”

—

(o
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(9) post” means a post, pole, standard, stay, strut or other above-ground contrivance for
carrying, suspending or supporting a telegraph line;

(6) “telegraph authority” means the Director General of '[Posts and Telegraphs], and
includes any officer empowered by him to perform all or any of the functions of the
telegraph authority under this Act;

(7) “local authority” means any municipal committee, district board, body of port commissioners
or other authority legally entitled to, or entrusted by *[the Central or any State Government] with, the
control or management of any municipal or local fund,

3% * * * *

PART II
PRIVILEGES AND POWERS OF THE GOVERNMENT

4. Exclusive privilege in respect of telegraphs, and power to grant licenses.—'[(1)]
Within *[India], the Central Government shall have the exclusive privilege of establishing,
maintaining and working telegraphs:

Provided that the Central Government may grant a license, on such conditions and in
consideration of such payments as it thinks fit, to any person to establish, maintain or work a
telegraph within any part of *[India]:

®[Provided further that the Central Government may, by rules made under this Act and
published in the Official Gazette, permit, subject to such restrictions and conditions as it thinks
fit, the establishment, maintenance and working—

(@) of wireless telegraphs on ships within Indian territorial waters "land on aircraft within or
above S[India], or Indian territoral waters], and

(b) of telegraphs other than wireless telegraphs within any part of *[India].]
p

S[Explanation—The peyments made for the grant of a licence under this subsection shall include
such sum attributable to the Universal Service Obligation as may be determined by the Central
Government after considering the recommendation made in this behalf by the Telecom Regulatory
Authority of India established under sub-section (/) of section 3 of the Telecom Regulatory Authority of
India Act, 1997 (24 of 1997).]

“[(2) The Central Government may, by notification in the Official Gazette, delegate to the
telegraph authority all or any of its powers under the first proviso to sub-section (7).

The exercise by the telegraph authority of any power so delegated shall be subject to such
restrictions and conditions as the Central Government may, by the notification, think fit to
impose.] ;

°I(3) Any person who is granted a license under the first proviso to sub-section (1) to establish,
maintain or work a telegraph within any part of India, shall identify any person to whom it provides its
services by—

(a) anthentication under the Aadhaar (Targeted Delivery of Financial and Other Subsidies, Benefits
and Services) Act, 2016 (18 of 2016); or

l. Subs. by Act 14 of 1914, s. 2, for “Telegraphs”
2. Subs. by the A.0Q. 1937, for “the Govt.".

3.Clause (8) rep. by Act 3 of 1951, s. 3 and the Schedule. Earlier clause (8) was inserted by the A.0. 1950.

4,Section 4 renumbered as sub-section (1) by Act 7 of 1914, s. 4.
5.Subs. by Act 45 of 1948, s. 3, for “the Provinces”.

6.Ins. by Act 7 of 1914, s. 4,

7.1ns. by Act 27 of 1930, s. 2.

8. Ins. by Act 8 0f 2004, s. 3 (w.e.f. 1-4-2002).

9. Ins. by Act 14 0f 2019, s. 26 (w.e.f, 25-07-2019).
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(b) offline verification under the Aadhaar (Targeted Delivery of Financial and Other Subsidies,
Benefits and Services) Act, 2016 (18 of 2016); or

(¢) use of passport issued under section 4 of the Passports Act, 1967 (15 of 1967); or

() use of any other officially valid document or modes of identification as may be notified by the
Central Government in thisbehalf.

(4) If any person who is granted a license under the first proviso to sub-section (/) to establish,
maintain or work a. telegraph within any part of India is using authentication under clause (@) of
sub-section (3) to identify any person to whom it provides its services, it shall make the other modes of
identification under clauses (b) to (d) of sub-section (3) also available to such person.

() The use of modes of identification under sub-section (3) shall be a voluntary choice of the person
who is sought to be identified and no person shall be denied any service for not having an Aadhaar number.

(6) If, for identification of a person, authentication under clause (a) of sub-section (3) is used,
neither his core biometric information nor the Aadhaar number of the person shall be stored.

(7) Nothing contained in sub-sections (3), (4) and (5) shall prevent the Central Government from
specifying further safeguards and conditions for compliance by any person who is granted a license under
the first proviso to sub-section (/) in respect of identification of person to whom it provides its services.

Explanation—The expressions “Aadhaar number” and “core biometric information” shall have the
same meanings as are respectively assigned to them in clauses (a) and (7) of section 2 of the Aadhaar
(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2016 (18 of 2016).]

'[5. Power.for Government to take possession of licensed telegraphs and to order
interception of messages.—(/) On the occurrence of any public emergency, or in the interest
of the public safety, the Central Government or a State Government or any officer specially
authorised in this behalf by the Central Government or a State Government may, if satisfied
that it is necessary or expedient so to do, take temporary possession (for so long as the public
emergency exists or the interest of the public safety requires the taking of such action) of any
telegraph established, maintained or worked by any person licensed under this Act.

(2) On the occurrence of any public emergency, or in the interest of the public safety, the Central
Government or a State Government or any officer specially authorised in this behalf by the Central
Government or a State Government may, if satisfied that it is necessary or expedient so to do in the
interests of the sovereignty and integrity of India, the security of the State, friendly relations with foreign
States or public order or for preventing incitement to the commission of an offence, for reasons to be
recorded in writing, by order, direct that any message or class of messages to or from any person or class
of persons, or relating to any particular subject, brought for transmission by or transmitted or received by
any telegraph, shall not be transmitted, or shall be intercepted or detained, or shall be disclosed to the
Government making the order or an officer thereof mentioned in the order:

Provided that press messages intended to be published in India of correspondents accredited to the
Central Government or a State Government shall not be intercepted or detained, unless their
transmission has been prohibited under this sub-section.]

6. Power to establish telegraph on land of Railway Company —Any Railway Company, on being
required so to do by the Central Government, shall permit the Government to establish and maintain a
telegraph upon any part of the land of the Company, and shall give every reasonable facility for working
the same.

*[6A. Power to notify rates for transmission of messages to countries outside India.—(J) The
Centra_l Government may, from time to time, by order, notify the rates at which, and the other
conditions and restrictions subject to which, messages shall be transmitted to any country outside India.

L. Subs. by Act 38 of 1972, s. 2, for section 5.
2.Ins. by Act 33 0of 1971, 5. 2
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(2) In notifying the rates under sub-section (7), the Central Government shall have due regard to all
or any of the following factors, namely:—

(a) the rates for the time being in force, for transmission of messages, in countries outside India;

(b) the foreign exchange rates for the time being in force;
(c) the rates for the time being in force for transmission of messages within India;

(d) such other relevant factors as the Central Government may think fit in the
circumstances of the case.]

7. Power to make rules for the conduct of telegraphs.—(7) The Central Government may,
from time to time, by notification in the Official Gazette, make rules’ consistent with this Act for
the conduct of all or any telegraphs established, maintained or worked by the Government or by
persons licensed under this Act.

(2) Rules under this section may provide for all or any of the following, among other matters, that is
to say:—-
(a) the rates at which, and the other conditions and restrictions subject to which, messages shall
be transmitted *[within India];
(b) the precautions to be taken for preventing the improper interception or disclosure of
messages;

(¢) the period for which, and the conditions subject to which, telegrams and other documents
belonging to, or being in the custody of, telegraph offices shall be preserved; and

(d) the fees to be charged for searching for telegrams or other documents in the custody of any
telegraph officer;

*[(e) the conditions and restrictions subject to which any telegraph line, appliance or apparatus
for telegraphic communication shall be established, maintained, worked, repaired, transferred,
shifted, withdrawn or disconnected;

* [(ee) the charges in respect of any application for providing any telegraph line, appliance or
apparatus;]

*[(eeq) the manner in which the fund may be administered;
(eeb) the criteria based on which sums may be released;]
(f) the charges in respect of—

(7) the establishment, maintenance, working, repair, transfer or shifting of any telegraph line,
appliance or apparatus;

(if) the services of operators operating such line, appliance or apparatus;

(g) the matters in connection with the transition from a system where under rights and obligations
relating to the establishment, maintenance, working, repair, transfer or shifting of any telegraph line,
appliance or apparatus for telegraphic communication attach by virtue of any agreement to a system
whereunder such rights and obligations attach by virtue of rules made under this section;

(h) the time at which, the manner in which, the conditions under which and the persons by
whom the rates, charges and fees mentioned in this sub-section shall be paid and the furnishing
of security for the payment of such rates, charges and fees;

(7) the payment of compensation to the Central Government for any loss incurred in connection
with the provision of any telegraph line, appliance or apparatus for the benefit of any person—

1. See the Indian Telegraph Rules, 1951, Gazette of India, 1951, Pt. 11, sec. 3, p. 1708.
2. lns, by Aect 33 ol 1971, 5.3,

3.Ins. by Act 47 of 1957, 5. 2 (w.e.f. 1-7-1959).

4. Ins. by Act 48 of 1974, s, 2 (w.e.f. 1-6-1975).

5.Ins. by Act 8 of 2004, s. 4 (w.e.f. 1-4-2002).
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(@) where the line, appliance or apparatus is, after it has been connected for use, given up by
that person before the expiration of the period fixed by these rules, or

(b) where the work done for the purpose of providing the line, appliance or apparatus is,
before it is connected for use, rendered abortive by some act or omission on the part of that
person;

(7) the principles according to which and the authority by whom the compensation referred to in
clause (i) shall be assessed;

'[(j7) the qualifications to be possessed and the examinations, if any, to be passed by the persons
employed for the establishment, maintenance or working of any telegraph and the fees to be charged
for admission to such examinations;]

(k) any other matter for which provision is necessary for the proper and efficient conduct of all
or any telegraphs under this Act.]

(3) When making rules for the conduct of any telegraph established, maintained or worked by any
person licensed under this Act, the Central Government may by the rules prescribe fines for any breach
of the same:

Provided that the fines so prescribed shall not exceed the following limits, namely:—

({) when the person licensed under this Act is punishable for the breach, one thousand rupees, and
in the case of a continuing breach a further fine of two hundred rupees for every clay after the first
during the whole or any part of which the breach continues;

(i) when a servant of the person so licensed, or any other person, is punishable for the breach,
one-fourth of the amounts specified in clause (7).

?[(4) Nothing in this se(l;tion or in any rules made hereunder shall be construed as—

(a) precluding the Central Government from entering into an agreement with a person for the
establishment, maintenance and working by that Governmaut on terms and conditions specified in
the agreement, of any telegraph line, appliance or apparatus for the purpose of affording means of
telegraphic communication, where having regard to the number of the lines, appliance or apparatus
required by that person for telegraphic communication, it is necessary or expedient to enter into
such agreement with him, or

(b) subjecting the Central Government to any obligation to provide any telegraph line, appliance
or apparatus for the purpose of affording means of telegraphic communication.

*[(5) Every rule made under this section shall be laid as soon as may be after it is made before each
House of Parliament while it is in session for a total period of thirty days *[which may be comprised in
one session or in two or more successive sessions, and if, before the expiry of the session
immediately following the session or the successive sessions aforesaid,] both Houses agree in
making any modification in the rule or both Houses agree that the rule should not be made, the rule
shall thereafter have effect only in such modified form or be of no effect, as the case may be; so
however, that any such modification or annulment shall be without prejudice to the validity of
anything previously done under that rule.]]

’[7A. Saving of existing agreements.—Nothing in section 7 shall authorise the making of any
rules determing any agreement entered into by the Central Government with any person before the
commencement of the Indian Telegraph (Amendment) Act, 1957 (47 of 1957), relating to the
establishment, maintenance or working of any telegraph line, appliance or apparatus for telegraphic
communication; and all rights and obligations thereunder relating to such establishment, maintenance
or working shall be determined in accordance with the terms and conditions of such agreement.

1. Ins. by Act 15 0f 1961, s. 3.

2. Ins. by Act 47 of 1957, 5. 2 (w.e.f. 1-7-1959).

3. Subs. by Act 15 of 1961, s. 3, for sub-section 35).

4. Subs. by Act 48 of 1974, s. 2, for certain words (w.e.f. 1-6-1975).
5. Ins. by Act 47 of 1957, s. 3 (w.e.f. 1-7-1959),

L4
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7B. Arbitration of disputes.—(/) Except as otherwise expressly provided in this Act, if
~any dispute concerning, any telegraph line, appliance or apparatus arises between the telegraph
authority and the person for whose benefit the line, appliance or apparatus is, or has been,
provided, the dispute shall be determined by arbitration and shall, for the purposes of such
determination, be referred to an arbitrator appointed by the Central Government either specially
for the determination of that dispute or generally for the determination of disputes under this

section. :

(2) The award of the arbitrator appointed under sub-section (/) shall be conclusive between
the parties to the dispute and shall not be questioned in any court.]

‘ 8. Revocation of licenses.—The Central Government may, at any time, revoke any license
granted under section 4, on the breach of any of the conditions therein contained, or in default of
payment of any consideration payable thereunder.,

9. Government not responsible for loss or damage.—The '[Government] shall not be
responsible for any'loss or damage which may occur in consequence of any telegraph officer
failing in his duty with respect to the receipt, transmission or delivery of any message; and no
such officer shall be responsible for any such loss or damage, unless he causes the same
negligently, maliciously or fraudulently.

’[PART IIA
UNIVERSAL SERVICE OBLIGATION FUND

9A. Establishment of Universal Service Obligation Fund.—(I) On and from the
commencement of the Indian Telegraph (Amendment) Act, 2003 (8 of 2004), there shall be
established, for the purposes of this Act, a Fund to be called the “Universal Service Obligation
Fund”.

(2) The Fund shall be under the control of the Central Government and there shall be
_ credited thereto—

(a) any sums of n.oney paid under section %3;
(b) any grants and loans made by the Central Government under section 9C.
(3) The balance to the credit of the Fund shall not lapse at the end of the financial year.

9B. Crediting of sumto Consolidated Fund of India.—The sums of money received towards the
Universal Service Obligation under section 4 shall first be credited to the Consolidated Fund of India, and
the Central Government may, if Parliament by appropriation made by law in this behalf so provides,
credit such proceeds to the Fund from time to time for being utilised exclusively for meeting the
Universal Service Obligation.

9C. Grants and loans by the Central Government.—The Central Government may, after due
appropriation made by Parliament by law in this behalf, credit by way of grants and loans such sums of
money as that Government may consider necessary in the Fund.

9D. Administration and utilisation of Fund.—(J) The Central Government shall have the power to
administer the Fund in such manuer as may be prescribed by rules made under this Act.

(2) The Fund shall be utilised exclusively for meeting the Universal Service Obligation.

(3) The Central Government shall be rgspm{sible for the co-ordination and ensuring timely utilisation
and release of sums in accordance with the criteria as may be prescribed by rules made under this Act.]

PART III
POWER TO PLACE TELEGRAPH LINES AND POSTS

10. Power for telegraph authority to place and maintain telegraph lines and posts.—The
telegraph authority may, from time to time, place and maintain a telegraph line under, over,
along or across, and posts in or upon, any immovable property:

1. Subs. by the A.0. 1950, for “Crown” which had been subs. by the A.O. 1937, for “Secrelary of State for India in Council™.
2. Ins. by Act 8 of 2004, s. 5 (w.e.f. 1-4-2002).

\S
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.

Provided that—

() the telegraph authority shall not exorcise the powers conferred by this section except for the
purposes of a telegraph establish Ector maintained by the '[Central Government], or to be so

established or maintained;

(b) the '[Central Government] shall not acquire any right other than that of user only in the
property under, over, along, across, in or upon which the telegraph authority places any telegraph line

or post;

(¢) except as hereinafter provided, the telegraph authority shall not exercise those powers
in respect of any property vested in or under the control or management of any local authority,
without the permission of that authority; and

(d) in the exercise of the powers conferred by this section, the telegraph authority shall do
as little damage as possible, and, when it has exercised those powers in respect of any
property other than that referred to in clause (c), shall pay full compensation to all persons
interested for any damage sustained by them by reason of the exercise of those powers.

11. Power to enter on property in order to repair or remove telegraph lines or posts.—
The telegraph authority may, at any time, for the purpose of examining, repairing, altering or
removing any telegraph line or post, enter on the property under, over, along, across, in or upon which
the line or post has been placed.

Provisions applicable to property vested in or under the control or management of local authorities

12. Power for local authority to give permission under section 10, clause (¢), subject to
conditions.—Any permission given by a local authority under section 10, clause (¢), may be
given subject to such reasonable conditions as that authority thinks fit to impose, as to the
payment of any expenses to which the authority will necessarily be put in consequence of the
exercise of the powers conferred by that section, or as to the time or mode of execution of any
work, or as to any other thing connected with or relative to any work undertaken by the
telegraph authority under those powers.

13. Power for local authority to require removal or alteration of telegraph line or
post.—When, under the foregoing provisions of this Act, a telegraph line or post has been
placed by the telegraph authority under, over, along, across, in or upon any property vested in
or under the control or management of a local authority, and the local authority, having regard
to circumstances which have arisen since the telegraph line or post was so placed, considers it
expedient that it should be removed or that its position should be altered, the local authority
may require the telegraph authority to remove it or alter its position, as the case may be.

14. Power to alter position of gas or water pipes or drains.—The telegraph authority may,
for the purpose of exercising the powers conferred upon it by this Act in respect of any property
vested in or under the control or management of a local authority, alter the position thereunder of
any pipe (not being a main) for the supply of gas or water, or of any drain (not being a main

drain):
Provided that—

(a) when the telegraph authority desires to alter the position of any such pipe or drain it
shall give reasonable notice of its intention to do so, specifying the time at which it will
begin to do so, to the local authority, and, when the pipe or drain is not under the control of
the local authority, to the person under whose control the pipe or drain is;

(b) a local authority or person receiving notice under clause (@) may send a person to superintend
the work, and the telegraph authority shall execute the work to the reasonable satisfaction of the
person so sent.

15. Disputes between telegraph authority and local authority.—(/) If any dispute arises
between the telegraph authority and a local authority in consequence of the local authority
refusing the permission referred to in section 10, clause (¢), or prescribing any condition under

1. Subs. t;y the A.O, 1937, for “Govt.".

\G
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section 12, or in consequence of the telegraph authority omitting to comply with a requisitio'n
made under section 13, or otherwise in respect of the exercise of the powers conferred by this
Act, it shall be determined by such officer as the '[Central Government] may appoint either

generally or specially in this behalf.

(2) An appeal from the determination of the officer so appointed shall lie to the '[Central
Government]; and the order of the '[Central Government] shall be final.

Provisions applicable to other property

16. Exercise of powers conferred by section 10, and disputes as to compensation, in case
of property other than that of a local authority,—(J/) If the exercise of the*powers mentioned in
section 10 in respect of property referred to in clause (d) of that section is resisted or obstructed,
the District Magistrate may, in his discretion, order that the telegraph authority shall be permitted
to exercise them.

(2) If, after the making of an order under sub-section (/), any person resists the exercise of
those powers, or, having control over the property, does not give all facilities for their being
exercised, he shall be deemed to have committed an offence under section 188 of the Indian
Penal Code (45 of 1860).

(3) If any dispute arises concerning the sufficiency of the compensation to be paid under
section 10, clause (d), it shall, on application for that purpose by either of the disputing parties to
. the District Judge within whose jurisdiction the property is situate, be determined by him.

(4) If any dispute arises as to the persons entitled to receive compensation, or as to the
proportions in which the persons interested arc entitled to share in it, the telegraph authority
may pay into the Court of the District Judge such amount as he deems sufficient or, where all
the disputing parties have in writing admitted the amount tendered to be sufficient or the
amount has been determined under sub-section (3), that amount; and the District Judge, after
giving notice to the parties and hearing such of them as desire to be heard, shall determine the
persons entitled to receive the compensation or, as the caze may be, the proportions in which
the persons interested are entitled to share in it.

" (5) Every determination, of a dispute by a District Judge under sub-section (3) or sub-section (4) shall
be final:

Provided that nothing in this sub-section shall affect the right of any person to recover by suit
the whole or any part of any compensation paid by the telegraph authority, from the person who
has received the same.

17. Removal or alteration of telegraph line or post on property other than that of a
local authority.—(7) When, under the foregoing provisions of this Act, a telegraph line or post
has been placed by the telegraph authority under, over, along, across, in or upon any property,
not being property vested in or under the control or management of a local authority, and any
person entitled to do so desires to deal with that property in such a manner as to render it
necessary or convenient that the telegraph line or post should be removed to another part thereof
or to a higher or lower level or altered in form, he may require the telegraph authority to remove
or alter the line or post accordingly:

Provided that, if compensation has been paid under section 10, clause (d), he shall, when
making the requisition, tender to the telegraph authority the amount requisite to defray the
expense of the removal or alteration, or half of the amount paid as compensation, whichever
may be the smaller sum.

(2) If the telegraph authority omits to comply with the requisition, the person making it may apply
to the District Magistrate within whose jurisdiction the property is situate to order the removal or
alteration. ) »

1. Subs. by the A.O. 1937, for “L.G.”.
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(3) A District Magistrate receiving an application under sub-section (2) may, in his
discretion, reject the same or make an order, absolutely or subject to conditions, for the removal
of the telegraph line or post to any other part of the property or to a higher or lower level or for
the alteration of its form; and the order so made shall be final.

Provisions applicable to all property

18. Removal of trees interrupting telegraphic communication.—(J) If any trees standing or lying
near a telegraph line interrupts, or is likely to interrupt, telegraphic communication, a Magistrate of the
first or second class may, on the application of the telegraph authority, cause the tree to be removed or
dealt with in such other way as he deems fit. -

(2) When disposing of an application under sub-section (/), the Magistrate shall, in the case of any
tree in existence before the telegraph line was placed, award to the persons interested in the tree such
compensation as he thinks reasonable, and the award shall be final.

19. Telegraph lines and posts placed before the passing of this Act—Every telegraph line or
post placed before the passing of this Act under, over, along, across, in or upon any property, for the
purposes of a telegraph established or maintained by the '[Central Government], shall be deemed to
have been placed in exercise of the powers conferred by, and after observance of all the requirements
of, this Act.

’[19A. Person exercising legal right likely to damage telegraph or interfere with telegraphic
communication to give notice—(7) Any person desiring to deal in the legal exercise of a right with
any property in such a manner as is likely to cause damage to a telegraph line or post which has been
duly placed in accordance with the provisions of this Act, or to interrupt or interfere with telegraphic
communication, shall give not less than one month's notice in writing of the intended exercise of
such right to the telegraph authority, or to any telegraph officer whom the telegraph authority may
empower in this behalf,

(2) If any such person without having complied with the provisions of sub-section (/) deals with
any property in such a manner as is likely to cause damage to any telegraph line or post, or to interrupt
or interfere with telegraphic communication, a Magistrate of the first or second class may, on the
application of the telegraph authority, order such person to abstain from dealing with such property in
such manner for a period not exceeding one month from the date of his order and forthwith to take
such action with regard to such property as may be in the opinion of the Magistrate necessary to
remedy or prevent such damage, interruption or interference during such period.

(3) A person dealing with any property in the manner referred to in sub-section (7) with the
bona fide intention of averting imminent danger of personal injury to himself or any other human
being shall be deemed to have complied with the provisions of the said sub-section if he gives such
notice of the intended exercise of the right as is in the circumstances possible, or where no such
previous notice can be given without incurring the imminent danger referred to above, if he
forthwith gives notice of the actual exercise of such right to the authority or Officer specified in
the said sub-section.

19. Power to confer upon licensee powers of telegraph authority under this Part.—The
Central Government may, by notification in the Official Gazette, confer upon any licensee under
section 4, in Tespect of the extent of his license and subject to any conditions and restrictions
which the '[Central Government] may think fit to impose and to the provisions of this Part, all or
airy of the powers which the telegraph authority possesses under this Part with regard to a
telegraph established or maintained by the Government or to be so established or maintained:

Provided that the notice prescribed in section 19A shall always be given to the telegraph authority or
officer empowered to receive notice under section 19A (7).]

L. Subs, by the A.O. 1937, for “Govt.”
2.Ins. by Act 7 of 1914, s. 5.
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PARTIV
PENALTIES

'[20. Establishing, maintaining or working unauthorised telegraph.—(/) If any person
establishes, maintains or works a telegraph within ?[India] in contravention of the provisions of
section 4 or otherwise tlian as permitted by rules made under that section, he shall be punished, if the
telegraph is a wireless telegraph, with imprisonment which may extend to three years, or with fine, or
with both, and, in any other case, with a fine which may extend to one thousand rupees.

(2) Notwithstanding anything contained in the Code of Criminal Procedure, 1898 (5 of 1898),
offences under this section in respect of a wireless telegraph shall, for the purposes of the said Code, be

bailable and non-cognizable.

(3) When any person is convicted of an offence punishable under this section, the Court before which
he is convicted may direct that the telegraph in respect of which the offence has been committed, or any
part of such telegraph, be forfeited to Government. ]

*[20A. Breach of condition of license—If the holder of a license granted under section 4
contravenes any condition contained in his license, he shall be punished with fine which may extend to
one thousand rupees, and with a further fine which may extend to five hundred rupees for every week
during which the breach of the condition continues.]

21. Using unauthorised telegraphs.—If any person, knowing or having, reason to believe that a
telegraph has been established or is maintained or worked, in contravention of this Act, transmits or
receives any message by such telegraph, or performs any service incidental thereto, or delivers any
message for transmission by such telegraph or accepts delivery of any message sent thereby, he shall
be punished with fine which may extend to fifty rupees.

22. Opposing establishment of telegraphs on railway land.—If a Railway Company, or an officer
of a Railway Company, neglects or refuses to comply with the provisions of section 6, it or he shall be
punished with fine which may extend to one thousand rupees for everyday during which the neglect or
refusal continues.

23. Instruction into signal-room, trespass in telegraph office or obstruction.—If any person— -

(a) without permission of competent authority, enters the signal-room of a telegraph office of the
Government, or of a person licensed under this Act, or

(b) enters a fenced enclosure round such a telegraph office in contravention of any rule or notice
not to do so, or

(¢) refuses to quit such room or enclosure on being requested to do so by any officer or servant
employed therein, or

(d) wilfully obstructs or impedes any such officer or servant in the performance of his
duty,
he shall be punished with fine which may extend to five hundred rupees.

24, Unlawfully attempting to learn contents of messages.—If any person does any of the acts
mentioned in section 23 with the intention of unlawfully learning the contents of any message, or of
committing any offence punishable under this Act, he may (in addition to the fine with which he is
punishable under section 23) be punished with imprisonment for a term which may extend to one year.

25. Intentionally damaging or tampering with telegraphs,—If any person intending—

(@) to prevent or obstruct the transmission or delivery of any message, or

1. Subs. by Act 7 of 1914, s. 6, for section 20.
2. Subs. by Act 45 of 1948, s. 3, for “the Provinces™.
3.Ins. by Act 7 of 1914, s, 7.
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(b) to intercept or to acquaint himself with the contents of any message, or

(c) to commit mischief,

damages, removes, tampers with or touches any battery, machinery, telegraph line, post or
other thing whatever, being part of or used in or about any telegraph or in the working

thereof,
he shall be punished with imprisonment for a term which may extend to three years, or with fine, or with
both.

![25A. Injury to or interference with a telegraph line or post.—If, in any case not provided for
by section 25, any person deals with any property and thereby wilfully or negligently damages any
telegraph line or post duly placed on such property in accordance with the provisions of this Act, he
shall be liable to pay the telegraph authority such expenses (if any) as may be incurred in making
good such damage, and shall also, if the telegraphic communication is by reason of the damage so
caused interrupted, be punishable with a fine which may extend to one thousand rupees:

Provided that the provisions of this section shall not apply where such damage or interruption is
caused by a person dealing with any property in the legal exercise of a right if he has complied with
the provisions of section 19A (1).]

26. Telegraph officer or other official making away with or altering, or unlawfully intercepting
or disclosing messages, or divulging purport of signals.—If any telegraph officer, or any person, not
being a telegraph officer but having official duties connected with any office which is used as a telegraph
office,—

(a) wilfully secretes makes away with or alters any message which he has received for
transmission or delivery, or

(b) wilfully, and otherwise than in obedience to an order of the Central Government or of a
State Government, or of an officer specially authorized *[by the Central or a State Government]
to make the order, om:ts to transmit, or intercepts or detains, any message or any part thereof,
or otherwise thanir pursuance of his official duty or in obedience to the direction of a
competent Court, disc.oses the contents or any part of the contents of any message, to any
person not entitled to receive the same, or

(¢) divulges the purport of any telegraphic signal to any person not entitled to become acquainted
with the same,

he shall be punished with- imprisonment for a term which may extend to three years, or with fine, or with
both.

27. Telegraph officer fraudulently sending messages without payment.—If any telegraph
officer transmits by telegraph any message on which the charge prescribed by the *[Central
Government], or by a person licensed under this Act, as the case may be, has not been paid,
intending thereby to defraud the *[Central Government] or that person, he shall be punished with
imprisonment for a term which may extend to three years, or with fine, or with both.

28. Misconduct.—If any telegraph officer, or any person not being a telegraph officer but
having official duties connected with any office which is used as a telegraph office, is guilty of any
act of drunkenness, carelessness or other misconduct whereby the correct transmission or the
delivery of any message is impeded or delayed, or if any telegraph officer loiters or delays in the
transmission or delivery of any message, he shall be punished with imprisonment for a term which
may extend to three months, or with fine which may extend to one hundred rupees, or with both.

29. [Sending fabricated message.] Rep. by the Indian Telegraph (Amendment) Act, 1971 (33 of 1971),
s. 4,

I.Ins. by Act 7 of 1914, s. 8.
2.Subs. by the A.O. 1937,.for “by the G.O. in C.”

3. Subs. by the A.O. 1937, for “Govt.”
13
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(a) makes or issues any document of a nature reasonably calculated to cause i-t to be
believed that the document has been issued by, or under the authority of, the Director-

General of ’[Posts and Telegraphs], or

(b) makes on any document any mark in imitation of, or similar to, or purpolrting to be,
any stamp or mark of any telegraph office under the Director-General of '[Posts and
Telegraphs], or a mark of a nature reasonably calculated to cause it to be believed that the
document so marked has been issued by, or under the authority of, the Director-General of

'[Posts and Telegraphs],
he shall be punished with fine which may extend to fifty rupees.]

30. Retaining a message delivered by mistake.—If any person fraudulently retains, or
wilfully secretes, makes away with or detains a message which ought to have been delivered to
some other person, or, being required by a telegraph officer to deliver up any such message,
neglects or refuses to do so, he shall be punished with imprisonment for a term which may extend
to two years, or with fine, or with both.

31. Bribery.—A telegraph officer shall be deemed a public servant within the meaning of
sections 161, 162, 163, 164 and 165 of the Indian Penal Code (45 of 1860); and in the
definition of “legal remuneration” contained in the said section 161, the word “Government”
shall, for the purposes of this Act, be deemed to include a person licensed under this Act.

32. Attempts to commit offences.—Whoever attempts to commit any offence punishable
under this Act shall be punished with the punishment herein provided for the offence.

PART YV
SUPPLEMENTAL PROVISION

33. Power to employ additional police in places where mischief to telegraphs is
repeatedly committed.—(7) Whenever it appears to the State Government that any act
causing or likely to cause wrongful damage to any telegraph is repeatedly and maliciously
committed in any place, and that the employment of an additional police-force in that place is
thereby rendered necessary, the State Government may send such additional police-force as it
thinks fit to the place, and employ the same therein so long as, in the opinion of that
Government, the necessity of doing so continues.

(2) The inhabitants of the place shall be charged with the cost of the additional police-force,
and the District Magistrate shall, subject to the orders of the State Government, assess the
proportion in which the cost shall be paid by the inhabitants according to his judgment of their
respective means.

(3) All moneys payable under sub-section (2) shall be recoverable either under the warrant
- of a Magistrate by distress and sale of the moveable property of the defaulter within the local
limits of his jurisdiction, or by suit in any competent Court.

(4) The State Government may, by order in writing, define the limits of any place for the purposes
of this section.

3[34. Application of Act to Presidency-towns.—(/) This Act, in its application to the
Presidency-towns, shall be read as if for the words “District Magistrate” in section 16,
subsection (7), and section 17, sub-sections (2) and (3), for the words “Magistrate of the first or
second class” in section 18, sub-section (/), ‘[and section 19A, sub-section (2)] and for the
word “Magistrate” in section 18, sub-section (2), there had been enacted the words “Commissioner of
Police”, and for the words “District Judge” in section 16, sub-sections (3), (4) and (3), the words “Chief
Judge of the Court of Small Causes”.

L. Ins. by Act 7 of 1914, s, 9.

2. Subs. by Act 14 of 1914, s. 2, for “Telegraphs”.
3.Ins. by Act 11 of 1988, s. 1.

4. Ins. by Act 7 of 1914, s. 10,

14
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lx * * *

(3) The fee in respect of an application to the Chief Judge of a Presidency Court of Small
Causes under sub-section (3)of section 16 shall be the same as would be payable under the Court-
fees Act, 1870 (7 of 1870), in respect of such an application to a District Judge beyond the limits
of a Presidency-town, and fees for summonses and other processes in proceedings before the Chief
Judge under sub-section (3) or sub-section (4) of that section shall be payable according to the
scale set forth in the Fourth Schedule to the Presidency Small Cause Courts Act, 1882
(150f 1882).]

235, [Reference to certain laws of Part B States.] Rep. by the Part B States (Laws) Act, 1951
(3 of 1951), s. 3 and the Schedule.

1. Sub-section (2) omitted by the A.O. 1937.
2. Subs. by the A,0. 1950, for section 35. Which had been inserted by Act 45 of 1948, s. 3.
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SPEED POST

F.No.B-29012/IPC-VI/2017-18/ 17.11.2017

To

The Member Secretary
All SPCBs/PCCs

Sub: Clarification in the matter of Revised Categorization of the Industrial Sector namely
“Solar power generation through solar photovoitaic cell, wind power and mini hydel
power (less than 25 MW)"-Reg.

Ref: CPCB directions, letter no. B-29012/ ESS (CPA)/2015-16 dated 07.03.2016
CPCB letter no. B-29012/ ESS (CPAY 2016-17 dated 18.01.2017

Modified Directions were issued by CPCB on 07.03.2016 u/s 18(1)(b) of the Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of Pollution), Act, 1981 an
“Revised Classification of Industrial Sectors under Red, Orange, Green and White categories”. in this
context, representations were received by Central Pollution Control Board for clantication of th
capacity of mini hydel power covered under the industrial sector namely “Solar Power generation
through solar photovoltaic cell, wind power and mini hydel power (less than 25 MW)" which is place]
at SI. No 35 in White Category of the industrial sectors. The matter has been examined and it is
hereby clarified that this category of industrial sector includes;

1. Solar power generation through photo-voitaic cells, plants of all capacities.
2. Wind power generation, plants of all capacities.
3. Hydel power plants, upio and including capacity of 25 MW.

Accordingly, for all future references, the entry at S.No. 35 in White Category of ndus iz
sectors namely “Solar Power generation through solar photovoltaic cell, Wind Power and Mim Hydel
Power (less than 25 MW)" shall be read as “Solar Power generation through solar photovoliaic
cell plants of all capacities, Wind Power Plants of all capacities and Hydel Power Plants upto
and including capacity of 25 MW".

Yours faitnfully,

P

(A. Sudhakar)
lember Secretary

Copy to:

1. Joint Secretary (CP Division), MOEF&CC, New Delhi

2. Divisional Head- IT, CPCB, Delhi ‘with a request to upload the letier on CPCB
website

{A. Sudhakar)

LG B S
Gyt

|4 - T Y I N o3 ~ 4 L - i
Damvash Bhawar, Fast anud

T (NN Tal 1 43102030, 22505702, L34



GUJARAT POLLUTION CONTROL BOARD
“PARYAVARAN BHAVAN"
SECTOR: 10-A, GANDHINAGAR-382010
: OFFICE ORDER:

No: GPCB/P-1/12/352040 Date: 12.04.2016

Rel: OfTice Circular no: 1) P/328/17309 did. 13.9.199]
QiTice Circular no: 2) P/693(SEZ)Y/3283] did. 28.10.2002

The Gujarat Pollution Control Board has published a list of category of collage and
small scale industries having no pollution potential vide reference (2) above. Such

industries arc exempted from obtaining Consent 1o Establish from GPCB.

Now that the CPCB has published “Final document on Revised Classification of
Industrial Sectors under Red, Orange, Green and White Category” on 29.2.2016
classifving various industries into Red. Orange. Green and White Categories.

According to this t.lassmcmon lhe White mlcgnr} nl mdustnu do not leqmre Comcni

to Establish and Consenl 1o Operale pm mits Imm n.specme SI’C Bs.

The CPCB vide its letter no: B-29012/:SS(CPA)/2015-16/8570 dated 07.03.2016 also
issued nccessary directions under Section 18 (i) (b) of the Water (Prevention and
Control of Pollution) Act. 1974 and the Air (Prevention and Control of Pollution) Act.
1981_ regarding harmonization of classilication ol industrial sectors under the Red.

Orange. Green and White categorics.

This matter was further discussed in Boards 210" meeting held on dt 10.3.2016 and the

Board has adopted the above classification and decided 10 excmpl IhL '»\ hite ¢ calegory o:
e

industries mentioned in thc above menuomd dm.umenls of the CPCB lrnm lhe

requirement of Cnnscm o Esnbl:sh and Consenl 10 Operalc Irnm the GP( B }-ur[her
e — S el B e

the GPCB has alsn decided 10 add a feu more II1dllSlrld| activilies under White Category

where there is absolutely no pollution potential and also decided that such industries

Page 1 of 2
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would not need Consent to Establish and Consent to Operate from the GPCB
hencelorth. A list of these industries which are exempted from obtaining the Consent to
Establish and Consent to Operate arc appended herewith at “Annexure-I" (o this Office
Order.

Any lurther confusion leading to the classification of any industry which are otherwise
not covered under the above mentioned document of CPCB would be brought to the
notice ol the Member Secrctury. GPCB for putting up the Agenda in the committee
constituted for “‘categorization of industries” vide GPCB Office Order no:P-
1/14/152996 dated 10.7.2013 Further the respective Unit Heads / Regional Officers of
the Board shall also bring any such casc coming to their notice which are not directly
covered under the Red/ Orange/ Green/ White calegories or leading to any type of
confusion to the notice of the Categorization Committee mentioned herein above,

Issued ufier the approval of the Chairman.

For & on behalt of
Ciujarat Pollution Control Board

S/d
(HARDIK SHAH)
Member Secretary

Encl: Annexure-!

Copy to:

All Taluka Development Officer

All District Development Otficer

All District Collector

Gujarat Clectricity Board. Vadodara

Dakshin Gujarat Vij Company Limited, Surat

Madhya Gujarat Vij Compuny Limited. Vadodara

Uttar Gujarat Vij Company Limited, Mehsana

Paschim Gujaral Vij Company Limited. Rajkot

. Torrent Power Limited. Ahmedabad/Surat

10. Secretary. Revenue Department

11. Additional Chiel secretary, Industries und Mines Depariment
12. Principal Sceretary, Forests & Environmeni Department
13, All Industries Associations

14, All Regional Officer

15. All Unit Heads

WP Oh Lh b

Page 2 012
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: Annexure : -
List of Green Category Industries exempted from obtaining
Consent to Establish (CTE)
&
Consolidated Consent & Authorization (CC&A)
(List of Industries having no pollution potential)
(i.e. White Category)
Sr. No. Name and Type of Industrial Activities
1. Agricultural services not elsewhere classified (like harvesting & threshing)
2. Assembling units for TV,VCR, Radio sets, Tape Recorders, etc. -
3 Assembling unils of air coolers/conditioners, Water coolers, heater. electric irons |
as well as repairing and servicing |
4. Assembly of bicycles, baby carriages and other small non motorizing vehicles
5. Attar formulation units
6. Button & hooks manufacturing units
7. Bio ferilizer and bio-pesticides manufacturing units (without using inorganic
chemicals)
8. Biscuits trays etc. manufacturing units (from rolled PVC sheet using automatic |
vacuum forming machines) |
8. Block making of printing without foundry {excluding wooden block making)
10. | Corianders, Cumins, Turmeric, Salls grinding units |
11. | Cotton ginning & pressing units
12. | Compressed oxygen gas manufacturing units from crude liquid oxygen (without |
use of any solvents and by maintaining pressure & temperature only for separation
of olher gases) - |
13. | Cotlon & woolen hosiers making units (dry process only without any dying /|
washing operation)
14. | Chalk making from plaster of Paris (only casling without boilers etc., sun drying /
| electrical oven)
{ 15. | Computer and peripheral assembling units
B 16. | Ceramic products manufacturing by sun drying
[ 17. | Common salt crushing and packing units
1 18. | Distributors of agricultural machinery and equipment
[ 19, | Distributor of industrial machinery and equipment other than electrical
| 20. | D.G. Set installation having capacily up to 1000 kVA
21, | Diamond Industries
22, | Diesel pump repairing & servicing centre (complete mechanical dry process)
23. | Embroidery work, zari work and ornamental trimmings carrying units (by hand) |
24. | Engineering workshop, machine shop, fabricalion shop, smithy shop. turning shop, i

1
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Sr. No. Name and Type of Industrial Activities

cutting shop
25, | Footwear manufacturers from plastic / PVC .

! 26. | Fabricating units for aluminum doors, windows and furniture (only assembling).

27. | Fabricating units for drawing, surveying and scientific equipment

28. | Fabricating units for iron doors and shutters (without electroplating, spray painting
& powder coating)

29. | Fabricating units for stove, cooker, kitchen equipment etc. (without electroplating,
spray painting & powder coating)

30. | Fabricating units for tractor trailer, agricultural equipment etc. (without
electroplating, spray painting & powder coating)

31. | Fabricating units for vehicle parts without electroplating, heat treatment, spray
painting and powder coating

32. | Fountain pen manufacturing units (assembling only)

33. [ Frying of dals and other cereals n.e.c.

34, | Electric lamp (bulb and CFL) manufacturing units (assembling only)

35. | Electro magnets, fans, armature, colls and electro-magnetic instruments
(assembling only)

36. | Electrical & electronic item assembling (completely dry process)

37. | Engineering & fabrication units (dry process without any heat treatment / metal
surface finishing operations / painting) -
38. | Floriculture & Horticulture

39. | Flavored belel nuts production / grinding units (completely dry mechanical
operations)

40. | Fly ash bricks / block manufacturing units

41. | Glass ampoules and vials making units from glass tubes

42. | Generation of energy through wind mills

43. | Glass putty and sealant manufacturing units (by mixing with machine only)
Groundnut decorticating units (only dry process)

45, | Handloom/ carpet weaving units (without dying and bleaching operation)
46. | Inland water fishing

47. | Industrial items from engineering plastics by fabrication process only

48. | Jute and natural fiber goods making units

49. | Jute and mesta pressing and baling units

50. | Leather cutting and stitching units (Less than 10 machines using motor)
51 Mamra manufacturing units

52. | Making of laces and fringes by hand

53. | Manufacturing units of Articles of paper (used as containers)

54. | Manufacturing units of Agarbattis

55. | Manufacturing units of straw, basketware and wickerware

56. | Manufacturing units of blankets, shawls, carpets, rugs (only weaving)

57. | Manufacturing units of purses and ladies handbags, artislic leather presentation
i from ready leather

T

58. | Manufacturing of blankets and shawls by hand
59. | Manufacturing of cotton carpets by hand

2



Sr. No. Name and Type of Industrial Activities
60. | Manufacturing of maiches on coltage scale
61. | Manufacturing of woolen carpels by hand
62. | Manufacturing of silk carpets by hand
63. | Manufacturing of durries, druggets and rugs by hand
64. | Manufacturing of raincoats, hats, caps and school bags
65. | Manufacturing of made-up textile arlicles (without bleaching, dyeing & printing)
66. | Manufacturing of curtains, bed-covers and furnishings ( hand embroidered
67. | Manufacturing of curtains, bed-covers and furnishings 0 hand printed {without
dyeing & printing)
68. | Manufacturing of crocheted made-up texlile goods, except apparel
69. | Manufacturing of made-up canvas goods such as tents and sails etc.
70. | Manufacturing of candles on cottage scale o
71. | Manufacturing of furniture from bamboo (Without pulverization)
72, | Manufacturing of glass bangles
73. | Manufacluring of glass decoration pieces
74. | Manufacturing of gypsum boards
75. | Manufacturing of rolling shutters of iron or steel (without spray painting)
76. | Manufacturing of locks (without electroplating / anodising)
77. | Manufacturing of oil stoves (pressure and non-pressure)
78. | Manufacturing of carrom boards and tables for billiards, table tennis and others
79. | Manufacturing of billiard sticks, hockey sticks, cricket bats, stumps and others
80. | Manufacturing of rackets for badminten, lawn tennis, table tennis, etc.
81. | Manufacturing of balls including those of billiards
82. | Manufacturing of brushes/dusters and similar articles of fealhers
83. | Manufacturing of advedising sign-boards and displays elc.
84. | Manufacturing of garmenl by slilching from ready cloth
85. | Manufacluring of hosiery ilems / garments by stilching only
86. | Manufacturing of musical instruments -
87. | Manufacturing of paper napkins, dishes, labels, paper rolls from ready paper
88. | Manufacturing of Stove Wicks
89. | Manufacturing of sporis kit
90. | Paper pins and u clips
91. | Manufacluring of toys (only assembling)
92. | Manufacluring of umbrellas (only assembling)
93. | Manufacluring of market baskelry, grain slorage bins, ralion baskels and similar
94. | Manufacturing from cane and bamboo of shopping bags, ornament boxes
95. | Manufacturing of articles made of palm leaf, screwpine leaf and khajoor leaf
96. | Manufacluring of wooden industrial fixtures such as bobbins, spools, sewing ruler
97. | Manufacturing of wooden tool handles
98. | Manufacturing of broomsticks
99. | Manufacturing of wooden toys, decoralion pieces and wooden lamp stands, elc.
100. | Manufacluring of wooden agricultural implements
101. | Manufacluring of other wooden household products n.e.c. .
102. | Manufacturing of paper cups, saucers, plales and other similar products
. 103. | Manufacturing of coir items from coconut husk
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Sr. No. Name and Type of Industrial Activities
104. | Manufacturing of domestic flour mill (without plating, electroplating and heat
treatment)
105. | Manufacturing of fork-knife, scissors
106. | Manufacturing of frames for spectacles (only assembling)
107. | Manufacturing of shoe brush & wire brush
108. | Manufacturing of all types of threads, cordage, twines etc.
109. | Manufacturing of weighing machines
110. | Manufacturing of bullock-carts, push-carts and hand-carts etc.
111. | Manufacturing of coir rope and cordage
112. | Manufacluring of other rope and cordage including that of jute / mesta and coir ©
113. | Manufacturing of nets (except mosquito nets)
114. | Manufacluring of tapes, niwar and wicks etc.
115. | Manufacluring of handicraft / decorative / fancy items, n.e.c.
116. | Motor Rewinding
117. | Manufacturing of metal caps, containers etc.
118. | Measuring / controlling / requlating instruments manufacturing units
119. | Medical oxygen
120. | Manufacturing of photo frame, mirror frame
121. | Manufacturing of boora
122, | Manufacturing of screw, nut-bolts etc.
123. | Manufacturing of cement concrete pipe, spun pipe, mosaic tiles, pillars
124. | Manufacturing of lock-net of cement concrete
125. | Manufacturing of pickle and papad up to 500 kg/day
126. | Non-Electrical machine tools manufacturing units
127. | Non-Motorized cycles / wheelchairs & parts manufacturing =
128. | Ocean, sea and coastal fishing
129. | Organic & inorganic nutrients manufacturing (by physical mixing)
130. | Organic manure manufacturing (manual mixing)
131. | Painting and decorating work for constructions
132. | Production of firewood / fuel wooed (including charcoal by burning) by exploitation
133. | Packing of powdered milk
134. | Pump and molor assembling units
135. | Processing of dry rice

136. | Processing of edible nuts except oil expeller

137 | Processing of groundnuts except oil expeller

138. | Printed books, Notebooks, Registers and other printed materials
138. | Printing of cloth by hand

140. | Newspaper prinling press

141, | Rope (plastic and cotton)

142. | Repairing of electric motors & generators (dry mechanical process)
143. | Silk, cotton and other malerial's apparel manufacturing units M
144. | Sun drying of fruits & vegetables

145, | Sun drying of fish

146. | Salt manufacturing at cottage scale

147. | Salt quarrying and screening etc.
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148. | Scil conservation services

149. | Scientific services like soil testing

150. | Soil desalination services

151. | Scientific & mathematical instrument manufacturing

152. | Solar module non conventional energy apparalus manufacturing unit

153. | Stainless steel in primary and finished forms

154. [ Solar power generation through solar photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

155. | Spinning, weaving and finishing of coir textiles 5

156. | Spinning, weaving and finishing of sann hemp and other vegetable fibre textile

157. | Surgical and medical products assembling only (not invelving effluent / emission
generaling processes)

158. | Tea blending & packaging units

159. | Transformer assembling units

180. | Timber works such as fixing of doors, windows and panels etc.

161. | Units doing bock-binding, making file covers, envelopes, paper bags from paper or
board

162. | Units carrying Electrical installation work for constructions

163. | Various types of Hand Tools manufacturing

164. | Warehousing of agricultural products without refrigeration

165. | Wool spinning, weaving and finishing other than in mills

166. | Weaving and finishing of cotton khadi

167. | Workshop for vehicles repairing b

168. | Wasle papers bailing process (hydraulic press) .
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No. 21-22/CO/AN]/PR]/ 06.01.2021

. //RPAD//
To,
The Chief Engineer(Tech)
Gujarat Urja Vikas Nigam Ltd.
Sardar Patel Vidhut Bhavan, Race Course,
Vadodara

390 007

Sub: - The reply of the order of the National Green Tribunal dated. 24.11.2021.
Ref.
1. The Chief Engineer(Tech), Gujarat Urja Vikas Nigam Ltd L. No-GUVNL/T-3/DE-2/NGT/3327
Date.08.12.2021

2. The District Collector Bhuj-Kutch L. No-%Mel/¥/2531/cA2(/1 /209 cll.15.12.20%4%

. The SDM, Nakhatrana L. No-%Hot/cldl/R¥¢ /2021 cl.139.12.2021

. T.0.L.No.21-22/CO/AN]/PR] /4454 Dtd.31.12.2021
. Letter of Award issued by M/s Sitac Kabini Renewable Pvt. Ltd(SKRPL) to M/s Kintech
Synergy Pvt. Ltd. On Dtd.12.01.2020
7. Approval of Government of India to lay down transmission line as per electricity Act Section
68(i)
8. Government Gazzate published by Central Govt. before initiation of construction of line.
9, Chief Electrical Authority Approval L. No. issued by Chief Electrical Authority for
energization of transmission line.

3
4, The SDM, Nakhatrana L. No-%¢Hot/clgl/¥¢ /2024 cll.23,42.20214
5
6

Respected Sir,

With Reference to Point No, (4) as directed by SDM, Nakhatrana to conduct the Joint verification as
per the office letter release by SDM, Nakhatrana.

The Joint site verification was conducted on Date, 27.12.2021 with due petition file by the civilian
namely Ratanji Harisangji Rathod Village. Amiya, Ta. Dayapar.

The Following dignities were remained Present.

1. Hon’ble SDM, Nakhatrana.

2. The Chief Engineer(Tech), GUVNL, Vadodara.

3. Authorized Person of GPCB, Bhuj-Kutch.

4. Authorized Person of Pani Purvatha Department, Bhuj.
5. The Superintending Engineer(TR), GETCO-Anjar.
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6. The Superintending Engineer, PGVCL-Bhuj.
7.Representative from Kintech Synergy Private Limited,

The main object was to conduct the Joint site verification was to access the work was being executed
was technically fit or Not, .

In this regards the details parameters of erected transmission line are here under-

1. Name of line: -220KV Chhugar (M/s Sitac Kabini Renewable Pvt. Ltd ~Windfarm Developcr) to
under construction 765 KV Kotda(]) substation (Owned by Power grid Corporation of India Ltd.)
2. Name of Agency: - Kintech Synergy Private Limited.

3. Disputed Location Number: - 54/0(DD+18) and 55/0(DD+18).

4. Complained Village Name: -Meghpar-2, Ta. Lakhpat, Dis. Kutch.

The Petitioner had complained that the existing tower location was spotted in village, Meghpar-2,
Ta. Lakhpat spotted in the premises of Minor Irrigation Dam(Reservoir) located in Village. Meghpar-
2 and the erected transmission poles and its’s conductor might be dangerous.

The pointwise observation is hereunder:

L. The foundation of the subjected tower location was casted by Kintech Synergy Private Ltd. in
accordance with the exist soil classification treated as soil type Partially Submerged Black
Cotton(PSBC). The approved foundation drawing is attached herewith,

2. As mention in point No. (1) the classification was Partially Submerged Black Cotton(PSBC) such as
the tower earthing to be provided as a pipe type and the earthing was casted at subjected location
as pipe type, The earthing drawing is attached herewith,

3. As per the Electricity act, The Transmission wire shall be sufficient distance from the ground
to avoid clectrical accident to anyone. In subjected case the ground clearance between the exist
ground and live part of transmission line that is bottom conductor of live line conductor is 18
Mtr., which is more than the required clearance. The Profile copy is attached herewith.

4. The subjected line is not under supervision of GETCO which is the sub utility under GUVNL,so as
all the line activity shall be supervised by windfarm developer himself, The above subjected work
foundation activity and related stringing activity are supervised by windfarm developer, the
jointly certification sheets are attached herowith which is jointly with M/s Sitac Kabini Renewable
Pvt. Ltd(SKRPL) & M/s Kintech Synergy Pvt, Ltd.

It seems at preliminary stage; the foundation activity was casted as per approval submitted
foundation design executed by developer.

5. The line is planned to transmit huge quantity of Renewable Energy (Windfarm developer) from
erecting nos. of windmills in different locations with generating voltage class of 33 KV, erectin

L ———
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33 KV line and transmit power from 33 KV line to 220 KV Chhugar S/S at 220 KV class for
stepping up the 33 KV voltage to 220 KV voltage class from Chhugar S/S to Kotda (J) S/5 which is
owned by Power Grid Corporation of India Ltd.'s under construction S/S.

With due respect of point (5) all the Statutory Approvals shall have to take by windfarm developers
before erection the transmission line such as:

(1) As per Electricity Act -2006 clause no. 68(1) from Govt. of Gujarat the subjected permission is
availed by M/s Sitac Kabini Renewable Pvt. Ltd(SKRPL), the copy of which is attached herewith,
(2) Once the Section 68 approval received then after to publish Government Gazzate for future
grievances. The Government Gazzate was already published on 17.06.2020 the copy of which is

attached herewith.

With due verification of documents, it is noted that the approval was issued namely M/s Sitac Kabini
Renewable Pvt. Ltd(SKRPL) in our case the petition is filed in NGT to M/s Kintech Synergy Pvt. Ltd.
In such case it is to inform you that the whole project awarded by M/s Sitac Kabini Renewable Pvt,
Ltd(SKRPL) to M/s Kintech Synergy Pvt. Ltd. the copy of LOI (Work order) is attached herewith.
Hence the windfarm developer is by M/s Sitac Kabini Renewable Pvt, Ltd(SKRPL) & M/s Kintech
Synergy Pvt. Ltd. Is contractor.

Finally, when all the electrical activity of transmission line completed then finally certification from
Concern Chief Electrical Inspector is mandatory before energizing the element to avoid any
electrical hazards to anyone. In such case the scope is of Govt. of India and hence the certification
should have to take from Chief Electrical Authority. In this case the certificate is issued on
Dtd.29.12.2021 by CEl after verifying all the electrical aspects.

With seeing the certificate at preliminary stage there will not be arise any electrical accident to
anyone.

Thanking you,

A p

Superintending Engineer (TR)
Circle office, GETCO,
Anjar

Encl:
1) Tower Foundation drawing.
2) Tower earthing drawing.
3) Tower Profile.
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4) Energy and Petrochemical department, Sachivalay circular Date: -05.01.2007.

5) Photographs of Location uploaded on ftp://10.0.0.76/ with name of folder “NGT inquiry
Date-27.12.2021".
User Name: -; getco”
Password: - “getcoFtp “

Clwecs to:
L. The CE(Project), Corporate Office, G ETCO-Vadodara
2. The CE(TR), Corporate Office, G ETCO-Vadodara
3. The ACE(TR), Zonal Office, GETCO-Rajkot

Copy to:
1) The Executive Engineer(Const.), Construction Division, GETCO-Anjar

2) The Executive Engineer(TR.), Nakhatrana TR Division, GETCO

—— — -M_ A — e IIEm———
b —— — —— — e e e EI——
Pape 4/4
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ulq, i SEM3) | UAG
| 5ri%alan) = aﬁ/ MNS
yul s 3l (28) Jezr ﬁ/ﬂ RAR
| R b Sl s o
\/D\iﬂ(d Gt (st (Ao [@R2s AEET 10 AN -r;%ﬂg(jf
PHP
ARELR uBel , Qg elclot | | Ahlsg
b o NAM
A A, adleRU - 3¢0009 lwwone. G

Rat- l Agtotel Aot ZloAotet dl 24.12.2021 clloll §5Holl AUHAAR] slioict [otdalr Yurd
B ULER SRl olloldl,

WA Lot
q. Alg Aoollazsll, aLo2Anc Gl [Astx ot cl. olt U ol. GUVNL/T-3/DE-2/NGT/3327

dl.0¢.1R.20214
2. N, sAs2R WSS, Y%-5w90ll UA o, wHat/¥/AsIH/AUR/2020 cll.16.1.2021.
3. ol 5As2R A AU Sllloeld Aygeell 5AZ], dvaURU-5% UA o
g Hot/cla/2¥¢ /021 cl.19.94R.2014
¥. olldol sAs22 WA Ul Slloaid Ageedl sAI, AvARI-5%9 UA ol
g Hol/cl2l/2¥E /R0 cll.R3.4R.202A4.
U Ae{l 5AF] g2l 2 0dusll sAINA AWA UA ol.21-22/CO/ANJ/PRI/4454
dl.31.12.2021.
6.2 Alotoll stHo(ll 1B M/s Sitac Kabini Renewables Pvt. Ltd. GlRL M/S Kintech Synergy Put.
Ltd HIZ WA Letter of Award(LOA)o{l dlZlw:-22.02.20%0.

9. MRcl URSIR Gl UER cllefol HBoll SEAM 68(1) HYR $E UA ol.CEA-PS-11-
23(20)/1/2018-PSPA-I Division/I/6911/2019/407.
C.5AM 164 GURcl AYUAHL UER Al UsIElc 53 cll.19.05.020.

¢.Government of India CEl H‘@’ﬁcﬂ UA of. WRIO/GJ/Kutch/SITAC/B-961/Dir/2021/3452-53
Date.29.12.2021

C:\Users\HP\Desktop\l to GUVNL Gujarati Circle head 06.01.2021.docx

Regd. Corporate Office: GUJARAT ENERGY TRANSMISSION CORPORATION LIMITED, Sardar Patel Vigyut Bhavan, Race Course, Vadodara-390007
Corporate Identity No. (CIN): U40100GJ19995GC036018 Phone: (0265) 2310582-86, Fax: (0265) 2337918, 2338164, Web site: www.getcogujarat.com



|
00 o\

N
GEMCO
GUJARAT ENERGY TRANSMISSION CORPORATION LIMITED
Transmission Circle Office Anjar, 220 kV Anjar s/s compound on Bhuj Road, Anjar — Kutch - 370110

Tel. (02836) 242656  Fax: (02836) 241588  E-mail: anjarsetr@yahoo.co.inseanjar.getco@gebmail.com

— —

Hioto{l2l ded 8,

GuAsct ealdet U ool (4) Hletelld oA 5AS2? SDM  $AZ, owolRl UeAA
dl.R9.11.2021 oll A% AGLS ctetddl sl ¥l AHA dl. AR gL AHER AU
Mot Eledlotetl WEluel 2w elUel 53¢ ocll Boll AeelHl (1A Yawolall U@S1Z00QL §%2 \¥A

1. Hlotoflal uot BAxeid RlRpasll , stuaual.

2. Hletell2d 2Aly SraAs{l (25),GUVNL, aSlERL.

s uRs3 o ugneL [l old | o -5,
¥. s wu@sl well yeast [@Qewat, o,

u. wReas Suasll, Besl, iR,

6. wllas Syas(l, U dUAa, ¢x.

9. UlAR R Kintech Synergy Private Limited.

w

GuAsct AR sl Gusd [@Ana clld 2sellset A aledPuet cltgetoll

5013 o A e B ¥ 3 Aol AstARll sl HIZ WRUAA Boj sl 1A Yo B .

9. AlBolo] olti - 2203.<l YDLR(Sitac Kabini Renewables Pyt.Ltd.) Aol-222otel -9su b.cl slest
gdleR UelR Ifls UK-238let

2. 5l 820112 Axedllo] ol - Bot2s Aoy WAz [@ARM2s.

3. RQallR d AXotet olotR -1) W¥/oSlsl+a¢) da uwo (Slsl+18)

¥. OlHe] allH - HEUUR-R dlli- EALUR

e WAool eallcall uaAlR sl 2laR Aot NeuR-2 HsellR 83ldalel $H (Reservoir)
dr-earudiel sts XARE sAsdls Wt dul R Auw{l dldie] wauel A g2 sal W2
URNELR glRl ELE HIAA &cll.

1, 2UBls 2s@set ustael sl AUl M/S Kintech Synergy PVT. LTD 6l2L $lGod2lete{l s10(131
53 ® A 2u@s o] (5t Partially Submerged Black Cotton(PSBC) W& UHIE
53cd o Bof 2laR $163glet SlEdlell olse wl WA WAA ¢ B.

2. Y&l o4 i waueal Y wHlst ad(lsd Partially Submerged Black Cotton(PSBC) ABe

i w@oL s2clle] Sl ¥ B WY 218U wuEDL s2clle] WA B A AMal 5 B Bofl oz

ST  rrED A——————
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Letter of Award

For

{ .

Supply, Installation and Commissioning of 220kV Tower Line

From
PGCIL (Bhuj Il 400kV/220kV) Substation
To

Windfarm 220/33 kV Substation at Chugger
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1. Letter of Award

Date: 12.02.2020

Kintech Synergy Private Limited
8-9, Shivalik Plaza,

Opp. AMA, IIM Road,
Ambawadi, Ahmedabad-380015

Re:  Turnkey EPC Order for the Supply, Erection, Testing and Commissioning (including all civil works and
handling all local issues, Right of Way, Easement Rights, Crop Compensation) securing all approvals and
permits from CEA, PGCIL, Authorities for 220kV Over Head Transmission line with AL-59 Moose conductor
and appropriate towers (double circuit and multi circuit) and stringing, of Single Circuit, Double Circuit and
Multi Circuit segments and charging the entire line and securing all approvals for evacuating power through

the transmission line

Dear Sir,

Sitac Kabini Renewables Private Limited (hereinafter referred to as ‘Kabini’ and/or ‘Customer’ and shall include its
subsidiary / affiliate / assignee) is pleased to place this Order (hereinafter referred to as the ‘Order’ or ‘Contract’)
on you, Kintech Synergy P. Ltd, Ahmedabad (hereinafter referred to as ‘Contractor’) for the (a) design, approval,
construction, manufacture, testing, supply, packing, transportation, loading and unloading, delivery at Project site,
storage and handling at Project site of all materials for all the required equipment, structures, conductor, insulatar,
hardware, accessories and all other required components; (b) all civil foundations and civil works; (c) erection of
towers, requisite tower extensions, stringing, testing, Commissioning, charging; (d) coordination, easement rights,
crop compensation, right of way, tree cutting, village approvals; and (e) securing all related required approvals and
permissions from Central Electricity Authority (‘CEA’), Power Grid Corporation of India Limited (‘PGCIL’), Gujarat
Energy Transmission Corporation Limited (‘GETCQ’), local bodies, government agencies for the complete 220 kv
overhead transmission line with AL-58 Moose conductor on double circuit and multi circuit towers far power
evacuation from Customer’s proposed 220kV/33kV, 300MW wind farm at Chugger village, Taluka Lakhpat, District
Kutch, Gujarat, as per requisite requirements and specifications of Customer, CEA, PGCIL to PGCIL’s sub-station
tentatively planned at/around Jadodhar Village, Taluk Nakhatrana, District Kutch, Gujarat (termed as “Bhuj-11 §5")
and connecting with the Bays at both sub-stations as per requirements of <|ppropr|ate authonties (hereinafter

referred to as the “Project”).

You will be responsible for achieving the above scope (also detailed hereunder in this Order), secure all approvals
to facilitate and ensure connectivity between Kabini's 220/33KV 300MW wind farm sub-station at Chugger and
PGCIL's 400/220 KV Bhuj-Il SS, via the said supply, erection, stringing and Commissioning of 220kV line with all
approvals, permissions and Right of Way clearances.

The terms and conditions are as under:

2. Timeline for Commissioning and Warrantv Period

The Contractor shall commence works on the Project from the date of issuance of this Order. Within 10 days of
stging ol thes Grder, the Contracior will submit a detailed woik plan and schedule for completion of the Pr vject il
thg (ihdrgmgdﬂ‘ e evacuation line (the “Commissioning”), to complete the Project, in all respect, on or before 31

)E)ec fmber 20‘25”
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In lhle: event of any delay from the schedule for the Commissioning of the Project for reasons attributable to the
Contractor, the Customer may, by notice to the Contractor, direct that the scope of work be accelerated by means
of additional crews or additional shifts or by other means, without any additional cost to the Customer

The Contractor warrants and undertakes that the Project shall:

strictly conform to the requirements under this Contract;

be free from all defects;
be fit for the intended purpose of evacuation of electricity in compliance with all applicable laws; and

when supplied for the purpose of the Order, shall be new and not previously repaired or refurbished.

o n o oo

Any deviation from this shall be considered as a “Defect”.
The warranty period for the Project shall commence from the Commissioning of the Project and shall continue for

a period of twenty-four (24) months thereafter ("Warranty Period”). Warranty period shall include Q&M of the
complete line, by the Contractor at no additional charge/cost to the Customer.

The O&M services during the Warranty Period will include preventive maintenance on an annual basis,
the first maintenance being one year after Commissioning, chargeable at Rs. 10 lakh per maintenance.
Any technical maintenance pertaining to rectification of Defects during the Warranty Period, will be in
the Contractor’s scope, on immediate response basis, at no extra cost, and shall include the required
parts, equipment and technical and other workers required for such maintenance.

In the event there is a delay in Commissioning for reasons attributable to the Contractor, the Warranty Period will
start fram the date of actual Commissicning and will continue for a period of twenty-four (24) months from such

date.

In the event a defect is rectified during the Warranty Period, then the Warranty Period in respect of such replaced,
repaired or rectified part shall be extended and shall expire on the later of:

1. twelve {12) months from the date that the relevant part is re-supplied, replaced, repaired and/or rectified; or
2. the expiry of the original Warranty Period.

If any Defect or deficiency is identified by the Customer, the Customer shall notify the Contractor and the Contractor
shall be obliged to take measures, at its own risk and cost, to remedy such Defect within 7 days fram such notification
ar shall replace the Defective part, provided that such measures are in conformance with the agreed scape of work.
If the Contractor fails to rectify the Defect within the aforesaid time period, the Customer may, by issuing the notice
to the Contractor, proceed to do such wark on its own or by any third party, and the losses as well as the costs
incurred by the Customer in connection therewith shall be paid by the Contractor to the Customer, immediately on
demand, or may be deducted by the Customer from any monies due to the Contractor.

3. Seope of Wark and Responsibilities of Contractor

The scope of the Contractor for the 220KV overhead transmission line includes, but shall not be limited to, (a) design,
approval, construction, manufacture, testing, supply, packing, transportation, loading and unloading, delivery at
Project site, storage and handling at Project site of all materials for all the required equipment, structures,
conducter, insulator, hardware, aceescaries and all other reauired comnanrents; (b) 21l eivil faundatinag aned civil
works; (c] erection of towers, requisite tower extensions, stringing, testing, Commissioning, charging, (d)
coqr\'c:jip"ation, qa‘sament rights, crop compensation, right of way, tree cutting, village approvals; and (e) securing all
" -{é!a;e’d approvalsl_ah(d permissions from Central Electricity Authority (‘CEA’), Power Grid Corporation of India Limited

[
L.

}'{\yu Gujarat}_“c'_n:ergv Transmission Corporation Limited (‘GETCQ’), local bodies, government agencies for the
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Government of India
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Ministry of Power
aedfter fereger wrfiremon

Central Electricity Authority

Power System Planning & Appraisal-1 Division

qAH Lo,

Shri Chatar Dev Singh.

Sitac Kabini Renewables Private Limited
S07-508. Ashoka Fstate.

24 Barakhambha Road. New Delhr— 110001

ferag : e sifirfram, 2003 9T 6801) % d8d M/s Sitac Kabini Renewables Private Limited
(SKRPL) #T gitwor s+ ~Conneclivity to M/s Sitac  Kabini Renewables Private
|imited for its proposed 300 MW wind farms in Bhuj. Gujarat™ # ford sy s Qﬁ
StHIaA — wwsife
Sub: Prior approval of the Government of India under section 68(1) ol the Flectricity Acl.
2003 to M/s Sitac Kabini Renewables Private Limited (SKRPL) [or the transmission
scheme “Connectivity to M/s Sitac Kabini Renewables Private Limited for its proposed
300 MW wind larms in Bhuj. Gujarat™ - reg,

ey /Reference:
(v SKRPIL letter no. SKRPLACEA/Sec68/2019-20/01 dated 05.08.2019
(i) SKRPL letter no, SKRPLACEA/See68/2019-20/02 dated 03.09.2019

Sir.

MYs Sitae Kabini Renewables Private Limited (SKRPL) vide its letters under relerence has
sought prior approval of the Government of India under section 68 (1) of the Electricity Act,
2003 tor the transmission scheme “Connectivity to M/s Sitac Kahini Renewables Private
Limited lor its proposed 300 MW wind farms in Bhuj. Gujarat™ with the following scope of
work:

i Sitac Kabini Renewables Private Limited — Bhuj-11 PS 220 kV S/c line along with
associated bays at generator end
(Bays at ISTS sub-station end shall be under the scope of Transmission licensee
owning the ISTS sub-station subject to campliance of relevant provisions of tarift

policy)
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File No.CEA-PS-11-23(20)/1/2018-PSPA-I Division

The ahove transmission scheme with its specilied seope ol work has heen discussed
and agreed in 32" mecting ol WR Constituents regarding Conneetivity and 1.TA
applications held on 26,1 1.2018.

CEA conveys the prior approvil of Government under Scection 68(1) ol Llectricity
Act, 2003 1o M/s Sitac Kabini Renewables Private Limited lTor the following overhead

"line under the transmission scheme “Connectivity Lo M/s Sitae Kabini Renewables

Private Limited forits proposed 300 MW wind farms in Bhuj, Gujarat™

i.  Sitac Kabini Renewables Private Limited — Bhuj-[1 PS 220 kV S/c line (with
AL39 Moose conductor)
Line length is approx. 55 km, which would be implemented in two sections from
SKRPL switchyard to Bhuj-11 PS:
(a)  Section 153 km 220 KV S/c line on /¢ towers rom SKRPL switchyard
to M/c tower starting poinl
(b)  Section 2: 2 km 220 KV Sie line on M towers (comprising ol 4 ckis)

from M-e tower starting pomt (o Bhuj-11 PS

Fhis approval is subject (o compliance of

a)  The relevant provisions of the Act. as amended [rom time (o time and the rules
and regulations made there under, and

b)  CLA (Measures relating to Salety and Llectrical Supply) Regulations, 2010 and
any subsequent amendments made thereto.

The approval is also subject to the following conditions:

(i)  The implementing agency will commence construction of the project within
three years ol grant of approval. unless this term is extended by the Central
Llectricily Authority.

(ii)  Central Clectricity Authority may withdraw the approval before the expiry of the
period of three years alter giving a one-month notice.

(iii) The implementing agencies shall abide by the provisions of Works of Licensee
Rules. 2006 notified by the Govt. of India. Ministry ol Power in the Gazetle of
India. extra-ordinary Part-11. Section 3(i) dated 18-04-2006 (vide GSR 217 (19)
dated 18-04-2006). '

VAR / Y ours Faithlully,
Signature Not pr_[ie i

Digitally signed b C. KUREEL

Date: 2019.09 1,12 26:16 IST

(. &l 4dei / P.CL Kureel)
afem s Secretary, F far CEA
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ITTRTE & TeTTrer
PUBLISHED BY AUTHORITY

g, 276] 7% faeett, TEAT, J@TE 22, 2020/3T97F 31, 1942
No. 276] NEW DELHI, WEDNESDAY, JULY 22, 2020/ASHADHA 31, 1942

Fr Farege wrfereror
Arer
TE 2w T, 17 57, 2020

%.8. CEA-PS-11-23(21)/2/2020-PSPA-1 Division.—sat¥ 7 fes 13+ FeqTaen grTaE
%ﬁ%—s'(w%ravfrm ), ST OSfiga Fwrrierr 507-508, o MEE, 24, ITEGT 71T, 95
110001 &, T 1w AT “Fae e wifat fepraen yreie Bifits ¥ e, v & e 300
Wﬁvm?ﬁwwﬁwﬁfrﬁm‘q"?mﬁa‘ﬁﬁmwafﬁvﬁﬂﬁm% 2003 #r
7T 164 % S731A T8 F9 39 araea T &)

A Sl F.3.97, FreT 5o, G @9 9T T # CEA-PS-11-23(20)/1/2018-PSPA- |
9‘7-1’1?19092019&'7'1"T‘TT7"TUT’HW HHA e i Do g T F o, e
%BOOW%WwﬁﬁWﬁ?ﬁﬁﬁWﬁ"Tﬁnmmefﬁm Fr e wtaferg iy
T 68(1) F HTT T3 FqHT=A T2 & om

A o wEEE T g afafere, 2003 # g 164 F st T ey T e et
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T TS F Sadte et ey @ 2
() fores Fifae Prquaen srsae forffes - q9i-11 PS 220 AT wa/HT @12+ (ALS9 Moose
conductor F AT)*
* TR £ AT A 55 & %', IEL] .{H%ﬁm {:“[\]t;l 1 T w7 ‘ﬂ“T—” ] TH &% 2 CETR)
(a) FFrT -1: mEERadiTe e # ww/AT sEw oA &y @ ST #7753
Y 220 FAT mE/AHT A=A
(b) &FrT -2: TR/ ZrEv oFATAT 4% 7 9qe-11 Fruw 7% wH/A ZmEeT (e 4 circuits
ot %) 2 BT 220 F=fY Ay @z
T F A PO Az fAeferEe T, AT AT orget 7, 39 TAY 7, I9E AH-9T 7 aAT
I A 7 [
wHH. | ITE H AT AThT 7 ATH | e &1 a9
2 FATAETE, HAT, HAFT 39, FIET, ST, A, AfaAT, 77, AT T
T, GAT

Fa e Frfer Prepmaer wizaz ffies 7 3wma Fer & o fBem afwfags, 2003 #1
AT 164 % ST ST 9T F il FEega @=rers £ 9t of #2199, aEgrrEs @A
FvH F 7T, FH Fga wiitee, B dween, ama gvwe, 9 few et fepeer g
forfies &1 392 R @ & @ F oo T w497 oftrT Feferfas Faaar 7 oAt F 9 9w
FAT 8, ST SATITE 6 I2207 F for FTaTe 1T FATTOA EeaT @T2A1 v @4 7 394 7g-Ta7d & (o 77
TG B9 ATAT SATITE AT2AT ST @dl AT 346 T@-TGF F o0 G e ars afafra, 1885
HeRTe SATIATE TTTAF % I 5 -

(1)
(i)

(i)

(1v)

(v)

g AHTeA 25 74T % forg e v smar £

TTET TTSTHTST, 7199 TTSTHTST affe &7 72w vy =T 2R

A= & e 9, 2003 F 987 79T arnr F T A9 R v, & o

TH, AT TFRH ATfe & AR /E RS 7 9T 94T 2R

g A HEd e Ffadt Repaes e fies & o9, o & faa 300 &
FHTRTAE |97 AT 1 F|tor Fet @ =T AT 07.12.2019 7 13.12.2019 3 ara ¥

ERE ff FETIRI 1"391] W%|

yrAEF AT F7 AeEw F fAga Ao/ ger fe Rfe ¥ aaaeT F A & arzat

FT IHTAT FAT
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(vi) Waﬁﬁmﬁaﬁfﬁﬁmﬁ?ﬁaﬁﬁw.moﬁﬁmﬁaﬁ?aﬁﬁmmmﬁﬁ
Fr AT FT AT T T T AT B

(vii) Fraw wE e e @i B e ¥ guT AT UE e S Terne,
ﬁ%a@ﬁﬁmm%m,ﬁ%ﬁ?ﬁwmﬁﬁwﬁﬁam%mm
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(BT 11/4/aT./124/2020-21]

CENTRAL ELECTRICITY AUTHORITY
ORDER
New Delhi. the 17th June, 2020

F.No. CEA-PS-11-23(21)/2/2020-PSPA-I Division.—whereas M/s Sitac Kabini Renewables Private
Limited (SKRPL), the applicant with its registered office at 507-308, Ashoka Estate. 24 Barakhamba Road, New
Delhi — 110001, has applied for authorization under Section 164 of the Electricity Act, 2003 for laying of electric lines
under the transmission scheme “Connectivity to M/s Sitac Kabini Renewables Private Limited for its proposed 300
MW wind farms in Bhuj, Gujarat™.

And whereas. CEA. Ministry of Power, Government of India vide its file No. CEA-PS-11-23(20¥/1/2018-
PSPA- Division dated 19.09.2019 had granted prior approval under section 68(1) of the Electricity Acl. 2003 to M/s

Sitac Kabini Renewables Private Limited for the transmission scheme “Connectivity to M/s Sitac Kabini Renewables
Private Limited for its proposed 300 MW wind farms in Bhuj, Gujarat™.

And now the applicant has requested to confer upon him, all the powers under section 164 of the Eleetricity

Act. 2003, which the telegraph authority possess under the Indian Telegraph Act. 1885 with respect lo the placmg of

telegraph lines and posts for the purpose ol a telegraph established or maintained by Government or o be so
established or maintained for laving of electric lines under the transmission scheme “Conneclivily 1o M/s Sitac Kabini
Renewables Private Limited for its proposed 300 MW wind farms in Bhuj, Gujaral™ wath the lollowing scope ol work:
i Siluc Kabini Renewables Private Limited = Bhuj-11 PS 220 kV 8/c line (with ALS9 Moose conductor)+
* Line length is approx. 35 km, which would be implemented in two sections from SKRPL switchyard
o Bhu-11 PS:
(a) Section 1: 53 km 220 kV S/c line on D/e towers from SKRPL switchyard to M/e tower starting
point
(b)  Section 2: 2 km 220 kV S/c line on M/c towers (comprising of 4 ckls) [rom M/c tower starting
point to Bhuj-1I PS

The overhead line covered under the above scheme will pass through, over. around and between the following
villages. towns and cities:

283

S.No. Village Tehsil/ Taluka District

| JADODAR, KOTADA JTADODAR. KADIYA NANA. UKITEDA.  NAKHATRANA KUTCH
KADIYA MOTA, TODIYA, HIRAPAR TODIYA, RASALIYA i
JUNU, KHOMBHADI MOTI, KHOMBIHADI NANI. MORAY,
NETRA. MATHAL. RAMPAR, DESALPAR GUNTALL SARWA. |
JINJAY, UGEDI. MURU, KHIRASRA, RATADIYA. VIGODI,
AIYAR. TEIARA. NAGVIRI, NAWAWAS. RAWAPAR. '
AMARA, NADAPA, GHADANL  HARIPAR. GAJANSAR.
WALKA NANA, WALKA MOTA

2 JUNACHAI, MEGHPAR, MANKA WANDH, HARODA, JARA, |
AMIYU, ODINA, MORGAR, KHATIYA, DAYAPAR, |
LAKHAPAR, GADULL DHARESL SHIYOT, UMARSAR. |
CHHUGER WANDH, CHHUGER |

LAKHPAT KUTCH
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M/s Sitac Kabini Renewables Private Limited (SKRPL) had complied with the MoP’s procedure for oblaining
the authorization under section 164 of Electricity Act, 2003 for the above transmission scheme. Now., alter careful
consideration, Central Electricity Authority. Ministry of Power, Government of India, under section 164 of the Electricity
Acl, 2003, confers all the powers lo M/s Sitac Kabini Renewables Private Limited for laying above overhead line. which
telegraph authority possesses under the Indian Telegraph Act, 1885 with respect to placing of telegraph lines and posts for
the purposes of a telegraph established or maintained. by Government or o be established or maintained subject o
following terms and conditions for installing the above mentioned lines, namely:

(1 The approval 1s granted for 25 years:

(1) The Applicant shall have to seek the consent of the coneerned authorities 1.e. Tocal bodies. Railways,

National Highways, State Highways ete. belore erection ol proposed lines:

(i) The Applicant shall have to follow regulations/codes of the Appropriate Commission regarding
ransmission, O&M. open access, ele.. [ramed under Flectricity Act, 2003,

(iv)  The Applicant has been entrusted with the responsibility for laying ol electric hnes under the
{ransmission scheme “Connectivily to M/s Sitac Kabini Renewables Private Limited lor its proposed
300 MW wind farms in Bhuj, Gujarat”, The details ol the works are published in the Gazelle ol India
dated 7" December — 13" December, 2019,

(v)  The Applicant shall operate the lines alter approval of Flectrical Inspeetor / Chiel Electrical Inspector
ol Central Government.

(viy  The approval is subject to compliance of the requirement of the provisions ol the Electricity Act,
2003 and the rules made there under by the applicant.

(Vi) M/s SKRPL shall have to submit the requisite clearances to Central Electricity: Authorily after
oblaining the same from coneerned authorities like Civil Aviation. Delence ete.. at the time ol
lectrical Inspection

PC KUREEL, Seey
[ADVT.-111/4/Exty./124/2020-21 |

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. manos titaby ety
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Government of India 7
Central Electricity Authority W
Regional Inspectorial Organisation
Ground Floor, WRPC Building, F-3, MIDC Area 1SO:9001:2015
Marol, Andheri (East), Mumbai 400 093

riowcnlcemg;g_mall.cum

Telefax: 022 - 28211003

“No. Y\'f’lif('ﬂdlfKut’cWé'rﬁ-\Cm-o'a1’/‘i;f)i.-/2'0'21/3 452- £3 Dated:9 § DEC 2021

Approval for Energisation

(under Regulaton 43 of CEA(Muasures relatng (o Safety and Eleetric Supply). Regulations.2010)

Kind Attn: Shri. Shashikant Tiwari

M/s Sitac Kabini Renewables Private Limited
507-508, Ashoka Estate

24 Barakhamba Road, New Delhi-110001

Subject: Approval for Energisation of Electrical [nstallations of 220kv S/C line on D/C and M/C
Tower(S/C-35.279 km, M/C & D/C- 24,912 km), from 33/220KV Chugger S/S to 765/400/220KV
Kotda Jadodar S/S PGCIL of M/S. Sitac Kabini Renewables Private Limited in Dist. — Kutch,
Gujarat under regulation 43 of Central Electricity Authority (Measures relating to Safety and
Electric Supply), Regulations 2010 (As amended till date).

Reference:
1. Your online application No: A/2021/0961 dated 21/12/2021.

2. Inspection report of this office dated 28/12/2021.
3. Your Compliance-no letter. dated: 26th Dec, 2021.

Whereas the inspection of Electrical Installation of 220kyv S/C line on D/C and M/C Tower(S/C-
35.279 km, M/C & D/C- 24.912 km), from 33/220KV Chugger S/S to 765/400/220KV Kotda Jadodar
§/S PGCIL of M/S. Sitac Kabini Renewables Private Limited in Dist. — Kutch, Gujarat was carried

out on 28" December, 2021 by the undersigned.

The non-compliances of certain provisions/stipulations of the regulations were conveyed to you
vide our office letter under reference at S.No.(2) above (Inspection Report) and the compliance of
the same has since been received vide your letter under reference at SL.No. (3) above.

The Approval for energisation of Electrical Installations of 220kv S/C line on D/C and M/C
Tower(S/C-35.279 km, M/C & D/C- 24.912 km), from 33/220KV Chugger S/S to 765/400/220KV
Kotda Jadodar S/S PGCIL of M/S. Sitac Kabini Renewables Private Limited in Dist. - Kutch,
Gujarat is here by accorded subject to consistent compliance of relevant provisions of CEA
(Measures relating to Safety and Electric Supply) Regulations, 2010 (as amended till date) by
M/S. Sitac Kabini Renewables Private Limited, Dist. — Kutch, Gujarat,

The above apparatus /Installations shall be due for periodical inspection under regulation 30 within
Four ycars from the date of inspection. This periodicity is subject to change by government

notification. r\},\\
== | ey
e

(LKS ath@g‘V”
Director/SE

For Chief Electrical Inspector
to the Govt. of India

Copy to: Chief Engineer (CEI), CEA, 3rd Floor, NRPC Building, Katwaria Sarai, New Delhi.
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B SITAC Kabini Renewable Private Limited - —— :
_— GE-G9 Site - 300 MW Wind
Check list for 220kV Transmission Line Foundation Worl Project: Power project
ey Pl Poohnge Substation at Laxhoat fo
Ny T — :’...’f)k\"lmr-.sml:;.um Line fram ZG5/A00/ 2200V PGOIL Bhuj 1T Substation tn 220413k SERPL Poving Su
SECTV 2008W Wi Project at T —
2 |Location Na. . St / O 3. Type of the Tower : PRI .
4 |Sail Classification : s : - 5. Alignment / Bisection : . L -
_ BPER s gniigat ) ; sy g
6 |GPS Coordinates of Location (Only for reference) X.-‘!,C" €15 . Leé . l/' -2614 Tol.ST —-
Date of Excavation: i e
: " 2& ’ 3! 202 ] [ Rermarks
Dimensions In Mtrs Length Bredth Depth Tota I
PaLA o &S 2.Co sy.ss
fis 3.%% g | mee |g1.%9 —
s 2.%S 3 .85 ;.S S 1.%%
PitD ER 3. 8% 2 .$C cr.«% | .
{ad Caver bBlocks U/ (b} Chpiry {— wiiormaonses  \L4—
Availability of 1&P accossarios @ f——— - jf e = ! o
{dl Cancrete miser Df Let) Wibir eity: U:";' \j‘/f
3 = i !____ e
{h} Vi aste Gil \/JV ) Deveetenug, sump Lj LJ' Stub & Cleats, \‘I’f—'/' Muty
(g) Shoring / Shuttering
{k} Measurement hoxes ] |0 cube mowtds \= {1l barthing L
9 |Materials Required Qty (As per Dwg) Used Qty Remarks
aj {Cement T PR ’{QQ > o E—S“l R _ .
) [Reinforcemen: steri J ? 12 ’-c(;\' ! B ) 2 V= G
2) [ivetsl T f{(_\ =OCS I3 ey
) fsand 402 8% ks | Mpogse s |
10 [Stub template / Stub Date l-g /(r)l( /r?i 2.
) |Lzvel {OR/Not OF) 8 K o /_< ’ (%} }__’z {_"J/l(
bY [Back to Gazk in mtrs) An: BC: co: DA: T
ii] {Stub (in mitrs; 19. 120 <. ! 2¢ 19,125 FCf:L’ﬁC_
dj [Diaguna: {in mit:s) AC BD \ R
i) [Stuts n H‘-'.‘s'"-___ ?_:‘—Qg__i-' 2': ) g‘l’f,_ S ) o )
2) Date > -
11PCC (1:2:4) ’VE) ,GC"/_&,C’ J s e e e i ————
bl Qty. Qp 1E _emr

a) Date ) r/202}
b Qty. 6’2 $S Crmr

12 RCC Concrete (1:1.5:3

13 |Curing Completion Date: 2T /C? Cf lth_qﬁ -
P;; Back filling completion Date: 15 ’ o G/?_ ) T e

15 |Remarks —_—

16 |Benching etc. Ty C:-,_,\J -(_;j o e S ——

17 |DRG No: 'ZIVSI _F“D_N__.-_:! o e = e

——
For M/s.Kintech For M/s SITAC Kabinj chg‘rml : T
T T _(-]_._ __.__r t_K‘ gw‘mlea Pvt. Ltd
5 ( E ;:;2: /J“, L’L)I‘MP
Site Engtineer site Incharge Site Engineer Site Inchar,
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SITAC Kabini Renewable Private Limited

GH-GO Site - 300 MW Wind
Povser project

Chegk list for 220kV Transmission Line Foundation Worlc Project:

[ 220KV Transimissis Ling frunn fas 8002 A PGUIL By 1 Sulstiatiun te 207358 J HRERL Beshng Substatinn at Lasngial for

1 |Name of Project:
SECHY ADDNIWY Wik Progpec! at g

2 {Location No. « e } 0 3. Type of ll:f;wdcr 1 __{)_E)___‘l....i_c‘-" e
A4 |Soil Classification : P<~. R P S 5. Alipnment £ Risection : o 2 S e S o e S e
6 |GPS Coardinates of Lacation (Only for referance) X- 491449 S T2 5 \L'_;é_l HE36-24
Date of Excavation: PN REY Y -
Dimensions In Mirs Length tredth Depth fota! Remarks
b MUA f%.‘-:‘a e 2. T 51,95 |
i 7 . a g\:; _ 7. Sl.8% |
Bl ¢ 3 S'ﬁ 3 2.9 | S1.58 |
bt N o] ? . S""\' :1 &S = g“z‘: < | - K‘:‘.‘ s =
o - o
M CloLks Vot () ihares B! ft
vttty ofTRPaesodiar: o= e e e e T
- [V ST i e ‘\..-I/J" PSEYes \-'r:."' it eatat

(g} Shoring / Shuttering

(13 Waste (il '\D’ 1) Davealetin o oo ] {3 Stubs & Cheats, '\fZ"
{k} Licasurement buses 1 | Cube mouids "D” im) Eastheng \D/

9 |Materials Required Qty (45 per Dwp) Used Qty Remarks
ai jLement 2eESY kKb RE &S )<y
bt m dbaisortsaiatoe! 1oz K (212 \e(x

6 Jieta 2054t K« S0 S33 i
oy fuand Lo 2 B% 1A\ HO25G Wi

10 |Stub template / Stub Date 23 ) ez 2l
a} jLevel (OR/NOLQK) o ke o o = ]{
) |Botk 10 Back lin mrs) Al BC: Cco: DA:
L ok s 19.03¢_| 19.130 | _19.13¢_| 19./3¢ -
41 |t agondt fin mitrs] AC )
Lo (0 ms) 2o sh | 23 Q_S'.""L S . A* -

uiuccu:z:fu RS ('2_} 1 a.?[,%tgz? -
; b) Qty. 2-Sle T

T ] T T = - ==ce—r

a) Date 0‘2_1
12 [RCC Concrete (1:1.5:3 ’% Y lo3 ’51‘ - . - - i

b) Qty- €2 -5 <) S
13 {Curing Completion Date: enTl /OQ?Q ci2)
1a | Back filling completion Date: 2-5—/ o2 [ S ora
15 |Remarks B B
16 |Benching etc. DCL\,_E: _______ e ]
17 |oRG No: ‘T—f-'-‘-g/FDIU—-.C_J
For r4/s.Kintech o e s _f') Tor Mfs SITAC Kabini Hmsrﬂﬁgj En ate Linylie
M/’ ]-\&, —= o &
\[’\ ( PAVTlHAR
T —"Site Engincer I Site (ncharge Site Engineer Site Inchargd

Aharized signatory;

Scanned with Oken Scann



288

S| GUJARAT ENERGY TRANSMISSION CORPORATION LIMITED
Transmission Circle Office Anjar, 220 kV Anjar s/s compound on Bhuj Road, Anjar — Kutch - 370110
Tel. (02836) 242656  Fax: (02836) 241538  E-mail: anjarsetr@yahoo.co.inseanjar.getco@gebmail.com
e e 3 S

No. 21-22/CO/AN]J/PR]/ 06.01.2021

04

//RPAD//
To,
The Chief Engineer(Tech)
Gujarat Urja Vikas Nigam Ltd.
Sardar Patel Vidhut Bhavan, Race Course,
Vadodara
390 007

Sub: - The reply of the order olfthe National Green Tribunal dated. 24.11.2021.
Ref.
1. The Chief Engineer(Tech), Gujarat Urja Vikas Nigam Ltd L. No-GUVNL/T-3/DE-2/NGT/3327
Date.08.12.2021
2. The District Collector Bhuj-Kutch L. No-%Het/¥/As31/c2(l/a2/204 dl.45.942.2021

3. The SDM, Nakhatrana L. No-%Hel/cla(l/2¥¢1/2021 dl.19.1R.2021%

4, The SDM, Nakhatrana L. No-%Hel/c2l/R¥¢1/202 cll.23.12.20%1

5. T.0.L.No.21-22/C0/AN]/PR]/4454 Dtd.31.12.2021

6. Letter of Award issued by M/s Sitac Kabini Renewable Pvt. Ltd(SKRPL) to M/s Kintech
Synergy Pvt. Ltd. On Dtd.12.01.2020

7. Approval of Government of India to lay down transmission line as per electricity Act Section
68(i)

8. Government Gazzate published by Central Govt. before initiation of construction of line.

9. Chief Electrical Authority Approval L. No. issued by Chief Electrical Authority for
energization of transmission ine.

Respected Sir,

With Reference to Point No. (4) as directed by SDM, Nakhatrana to conduct the Joint verification as
per the office letter release by SDM, Nakhatrana.

The Joint site verification was conducted on Date. 27.12.2021 with due petition file by the civilian
namely Ratanji Harisangji Rathod Village. Amiya, Ta. Dayapar.

The Following dignities were remainred Present.

1. Hon’ble SDM, Nakhatrana.

2. The Chief Engineer(Tech), GUVNL, Vadodara.

3. Authorized Person of GPCB, Bhuj-Kutch.

4, Authorized Person of Pani Purvatha Department, Bhuj.
5. The Superintending Engineer(TR), GETCO-Anjar.
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6. The Superintending Engineer, PGVCL-Bhuj.
7.Representative from Kintech Synergy Private Limited.

The main object was to conduct the Joint site verification was to access the work was being executed
was technically fit or Not.

In this regards the details parameters of erected transmission line are here under:

1. Name of line: -220KV Chhugar (M/s Sitac Kabini Renewable Pyt Ltd -Windfarm Developer) to
under construction 765 KV Kotda(J) substation (Owned by Power grid Corporation of India Ltd.)
2. Name of Agency: - Kintech Synergy Private Limited.

3. Disputed Location Number: - 54/0(DD+18) and 55/0(DD+18).

4. Complained Village Name: -Meghpar-2, Ta. Lakhpat, Dis. Kutch.

The Petitioner had complained that the existing tower location was spotted in village. Meghpar-2,
Ta. Lakhpat spotted in the premises of Minor Irrigation Dam(Reservoir) located in Village. Meghpar-
2 and the erected transmission poles and its’s conductor might be dangerous.

The pointwise observation is hereunder:

1. The foundation of the subjected tower location was casted by Kintech Synergy Private Ltd. in
accordance with the exist soil classification treated as soil type Partially Submerged Black
Cotton(PSBC). The approved foundation drawing is attached herewith.

2. As mention in point No. (1) the classification was Partially Submerged Black Cotton(PSBC) such as
the tower earthing to be provided as a pipe type and the earthing was casted at subjected location
as pipe type. The earthing drawing is attached herewith,

3. As per the Electricity act, The Transmission wire shall be sufficient distance from the ground
to avoid electrical accident to anyone. In subjected case the ground clearance between the exist
ground and live part of transmission line that is bottom conductor of live line conductor is 18
Mtr., which is more than the required clearance. The Profile copy is attached herewith.

4. The subjected line is not under supervision of GETCO which is the sub utility under GUVNL,so as
all the line activity shall be supervised by windfarm developer himself, The above subjected work
foundation activity and related stringing activity are supervised by windfarm developer, the
jointly certification sheets are attached herewith which is jointly with M/s Sitac Kabini Renewable
Pvt. Ltd(SKRPL) & M/s Kintech Synergy Pvt. Ltd.

It seems at preliminary stage; the foundation activity was casted as per approval submitted
foundation design executed by developer.

5. The line is planned to transmit huge quantity of Renewable Energy (Windfarm developer) from
erecting nos. of windmills in different locations with generating voltage class of 33 KV, erecting
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33 KV line and transmit power from 33 KV line to 220 KV Chhugar S/S at 220 KV class for
stepping up the 33 KV voltage to 220 KV voltage class from Chhugar S/S to Kotda (J) S/S which is
owned by Power Grid Corporation of India Ltd.’s under construction S/S.

With due respect of point (5) all the Statutory Approvals shall have to take by windfarm developers
before erection the transmission line such as:

(1) As per Electricity Act -2006 clause no. 68(I) from Govt. of Gujarat the subjected permission is
availed by M/s Sitac Kabini Renewable Pvt. Ltd(SKRPL), the copy of which is attached herewith.

(2) Once the Section 68 approval received then after to publish Government Gazzate for future
grievances. The Government Gazzate was already published on 17.06.2020 the copy of which is
attached herewith.

With due verification of documents, it is noted that the approval was issued namely M/s Sitac Kabini
Renewable Pvt. Ltd(SKRPL) in our case the petition is filed in NGT to M/s Kintech Synergy Pvt. Ltd.
In such case it is to inform you that the whole project awarded by M/s Sitac Kabini Renewable Pvt.
Ltd(SKRPL) to M/s Kintech Synergy Pvt. Ltd. the copy of LOI (Work order) is attached herewith.
Hence the windfarm developer is by M/s Sitac Kabini Renewable Pvt. Ltd(SKRPL) & M/s Kintech
Synergy Pvt. Ltd. Is contractor.

Finally, when all the electrical activity of transmission line completed then finally certification from
Concern Chief Electrical Inspector is mandatory before energizing the element to avoid any
electrical hazards to anyone. In such case the scope is of Govt. of India and hence the certification
should have to take from Chief Electrical Authority. In this case the certificate is issued on
Dtd.29.12.2021 by CEI after verifying all the electrical aspects.

With seeing the certificate at preliminary stage there will not be arise any electrical accident to
anyone.

Thanking you,

Superintending Engineer (TR)
Circle office, GETCO,
Anjar

Encl:

1) Tower Foundation drawing.

2) Tower earthing drawing.

3) Tower Profile.
%
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4) Energy and Petrochemical department, Sachivalay circular Date: -05.01.2007.

5) Photographs of Location uploaded on ftp://10.0.0.76/ with name of folder “NGT inquiry
Date-27.12.2021", '
User Name: -: getco”
Password: - “getcoFtp

Cfwecs to:
L. The CE(Project), Corporate Office, GETCO-Vadodara
2. The CE(TR), Corporate Office, GETCO-Vadodara
3. The ACE(TR), Zonal Office, GETCO-Rajkot

Copy to:
1) The Executive Engineer(Const.), Construction Division, GETCO-Anjar
2) The Executive Engineer(TR.), Nakhatrana TR Division, GETCO
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The Chief Engineer(Tech)
Gujarat Urja Vikas Nigam Ltd.

ardar Patel Vidhut Bhavan, Race Course,
Vadodara £EIVAT A O FY
390 007 b I e e

Sub: - The reply of the order of the National Green Tribunal dated. 24.11.2021.

Ref.
1. The Chief Engineer(Tech), Gujarat Urja Vikas Nigam Ltd L. No-GUVNL/T-3/DE-2/NGT/3327
Date.08.12.2021

2. The District Collector Bhuj-Kutch L. No-%Hst/¥/As31/c12(1/42/202% dl.95.42.20 1
3. The SDM, Nakhatrana L. No-%¥Hol/cl2l/2¥¢ /2029 dl.19.92.2024

4. The SDM, Nakhatrana L. No-%¥Het/cl2(l/2¥¢ /2024 dll.23.92.2024
Respected Sir,

With Reference to Point No. (4) as directed by SDM, Nakhatrana to conduct the Joint verification as
per the office letter release by SDM, Nakhatrana.

The Joint site verification was conducted on Date. 27.12.2021 with due petition file by the civilian

namely Ratanji Harisangji Rathod Village. Amiya, Ta. Dayapar. ----a--—m-.-—ar.:.__, e e
The Following dignities were remain Present. =F AT ) o Pe
1. Hon'ble SDM, Nakhatrana. {52 1m) - 6&

2. The Chief Engineer(Tech), GUVNL, Vadodara. b
3. Authorized Person of GPCB, Bhuj-Kutch. et ‘
4. Authorized Person of Pani Purvatha Department Bhuj. =712 - ot e d

* G cv/or

5. The Superintending Engineer(TR), GETCO-Anjar. L L 0 / N W
6. The Superintending Engineer, PGVCL-Bhuj, ' g,

i
7.Representative from Kintech Synergy Private Limited. ;' il o

The main object was to conduct the Joint site verification was to access the work was being executed
was technically fit or Not,

In this regards the details parameters of erected transmission line are here under.
1. Name of line: -220KV Chhuger[SKRPL)-KotdaUadodar) wind farm line.

2. Name of Agency: - Kintech Synergy Private Limited.

3. Disputed Location Number: - 54/0(DD+18) and 55/0(DD+18).

4. Village Name: -Meghpar-2, Ta.Lakhpat, Dis. Kutch.
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The Petitioner was compiled that the existing tower location was spotted in village. Meghpar-2,
Ta.Lakhpat spotted in the premises of Minor Irrigation Dam(Reservoir) located in Village. Meghpar- -
2 and the erected transmission poles and its’s conductor might be dangerous.

The pointwise observation are hereunder.

1. The foundation of the subjected tower location was casted by Kintech Synergy Private Ltd. in
accordance with the exist soil classification treated as soil type Partially Submerged Black
Cotton(PSBC). The approved foundation drawing is attached herewith.

2. As mention in point No. (1) the classification was Partially Submerged Black Cotton(PSBC) such as
the tower earthing to be provided as a pipe type and the earthing was casted at subjected location
as pipe type. The earthing drawing is attached herewith.

3. As per the Electricity act, The Transmission wire shall be sufficient distance from the ground
to avoid electrical accident to anyone. In subjected case the ground clearance between the exist
ground and live part of transmission line that is bottom conductor of live line conductor is 18
Mtr., which is more than the required clearance. The Profile copy is attached herewith.

4. As per the Ref. No. CE(P)/EE (TR-1I)/T-1/1950-GUJARAT ENERGY TRANSMISSION
CORPORATION(GETCO) is a State Transmission Utility U/S 39 of the Electricity Act, 2003
(hereinafter referred as the Act), as declared by Government of Gujarat vide Notification No.
GHU-2004-31-GEB-1104-2946-K, dated 29.05.2004. It being so declared , Government of Gujarat
in exercise of the powers U/S 164 of the Act, in further pleased to issue Notification No. GU-2007-
5-ELA-1106-4884-K dated 05.01.2007, conferring powers of Telegraph Authority, under Indian
Telegraph Act 1885, to GETCO and its officers for laying Electricity lines and erection Towers for
supply and transmission of electricity in the state of Gujarat as deemed necessary subject to the
conditions prescribed under the said Notification.

Moreover, Subjected Transmission line is not constructed by the GETCO, who is the under of GU\ .
but line is constructed by windfarm developers himself to evacuate the wind farm Generation from
his 220KV Windfarm S/S located at Village. Chhugar to newly in progress 765KV Substation owned
by Power Grid Corporation of India Located at Village. Kotda (Jadodar) as them planning.

Thanking you,

AT

-

Superintending Engineer (TR)
Circle office, GETCO,
Anjar
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Encl:
1) Tower Foundation drawing.
- 2) Tower earthing drawing.
3) Tower Profile.
4) Energy and Petrochemical department, Sachivalay circular Date: -05.01.2007.
5) Photographs of Location uploaded on ftp://10.0.0.76/ with name of folder “NGT inquiry

Date-27.12.2021".

User Name: -: getco”
Password: - “getcoFtp “

Cfwecs to:
1. The CE(Project), Corporate Office, GETCO-Vadodara
2. The CE(TR), Corporate Office, GETCO-Vadodara
3. The ACE(TR), Zonal Office, GETCO-Rajkot
Copy to:
1) The Executive Engineer(Const.), Construction Division, GETCO-Anjar
2) The Executive Engineer(TR.), Nakhatrana TR Division, GETCO
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